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the way in which our Calling-Attention
Notices are being treated, if I may say so with
great respect. [ have given two Calling-
Attention Notices and they relate to very
important matters. One is .

MR. CHAIRMAN: I will not discuss the
procedure in the matter of admitting Calling-
Attention Notices. You can go to me in my
chamber and discuss it. This is not the place
for discussing the procedure and all that. If
they have taken my permission, I allow
Members to mention about some Calling
Attention Notices which are urgent, but if a
Calling-Attention Notice is allowed, or
dis'allowed, it is a matter for you to discuss in
my chamber.

SHRI A. P. CHATTERIEE: May I with your
permission refer to a Calling Attention Notice
which I have given, and some seven days have
already elapsed, and I have not got the
intimation whether it has been accepted or not.
May I only make a reference to that?

MR. CHAIRMAN. You cannot; you have
not taken my permission.

SHrR1 BHUPESH GUPTA: There is the
situation about Tripura. Sir. Arrests are taking
place. 1would like to know .

MR. CHAIRMAN: I should know what it is
about .

SHRI A. P. CHATTERIJEE: Can I take it up
tomorrow, Sir?

MR. CHAIRMAN: I will not allow you like
that .

SHRI BHUPESH GUPTA: A Member of
Parliament is arrested.

MR. CHAIRMAN: I will allow, but I must
be told. I cannot have it as a sur-prise if I do
not know what it is about. No, it is not right
that way.

SHrRI BHUPESH GUPTA: You say, you ask
us to keep quiet and wait for it. And then we
wait for seven days. Our colleague, a Member
of Parliament, a Member of the Lok Sabha,
has been arrested. And am I to keep quiet, Sir,
still, when he has been arrested—I refer to
Shri Dasaratha Deb of the Lok Sabha—and
some M.L.As. have been arrested, and even
some students have been arrested, and the
Government is not making a statement with
regard to all that?
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MR. CHAIRMAN: I am not sure about your
facts. The Notice was given, I understand, five
minutes before 11 O'clock today.

Surt  BHUPESH GUPTA: Is it the
convention, Sir, that even when the concerned
Minister is present in the House, he can keep
quiet ?

MR. CHAIRMAN: I am yet to go through it
and decide on admitting it.

SHrl BHUPESH GUPTA: Iam not
asking for it today. Sir. As far as admission or
otherwise of the CaUing Attention Notice is
concerned, it is entirely for you, but when the
matter has been brought to your notice and the
concerned Minister is present here hearing
that Members of Parliament have been
arrested, are we to keep quiet still, and can't
he say something? How is it that he chooses
to be dumb and mute?

THE MINISTER ofF STATE IN THE
MINISTRY oF HOME AFFAIRS (SHRI
JAISUKHLAJL HVTHI) : If the hon. Member
wants the information whether a Member of
Parliament has been arrested or not, I can give
the information that he has been arrested. If
he wants details as to what happened,
naturally, Sir, I would like to be given s"ome
notice, so that all the facts that I mention are
correct. Otherwise, I might run into
difficulties.

SHRINIREN GHOSH: You do tt
tomorrow.

THE APPROPRIATION (No. 3) BILL.
1966—contd.

MR. CHAIRMAN: Shri Sri Rama Reddy
was speaking on it. He had not finished his
speech. He may continue to
speak now.

SHRIN. SRI RAMA REDDY (Mysore): Sir,
ihe other day I was speaking that 1965-66 was
a year of great famine in this countiy and that
in several States a drought of unprecedented
magnitude had occurred, with the result that
the crops had failed, and the people and the
domesticated cattle were subjected to great
distress. In this connection, Sir, I was also
referring to the great aid given by America,
but for which our country would have
suffered immeasurably. Sir, tha aid
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[Shri N. Sri Rama Reddy.] cams in a very
big way, and the wheat the United States of
America gave us was nearly 12 million tons,
which was more than all the wheat India
produced, this great sub-continent produced.
Therefore, Sir, I would take this opportunity
of thanking the United States of America and
its President for the great help they gave us in
our hour of need. {Interruptions.)

Now, Sir, I come to this point. Unfor-
tunately, Sir, our performance in the entire
period of the Five-Year Plan had not been
quite satisfactory for one reason or the other.
Sir, at the end of the Third Five' Year Plan we
are sorry to find that we are no better than
what we were, or where we were in the last
year of the Second Five-Year Plan, with the
rate of growth in national income registering
2.5 per cent, and the population also
registering an increase of 2.5 per cent. In spite
of all that we did, in spite of the Rs. 1500
crores we have spent on our Plan, we have
made no progress, and this is a fact which we
have to take note of. I will now come
particularly to agriculture. If after spending
Rs. 1500 crores of our money on plans we
have to say that the problem was one of
weather, was one of excessive rainfall, or the
absence of rainfall, as was the case last year,
and we are thus found helpless, I do not know
why at all we should spend Rs. 1500 crores
when we are not any better off. After having
spent Rs. 1500 crores, if we have to depend
entirely on, if all our plans have to depend
entirely on weather and weather alone and
nothing else, if no progress could be achieved
otherwise than with the help of the weather 1
do not know why we are planning at all. This
is a big doubt in my mind. Now, Sir, the
productivity of the land has got to be
improved. I say that the first and foremost
thing is that these vagaries of the weather must
be countered while our plan projects proceed.
Can we or can we not do it? I beg to submit
that it is quite possible. Now the entire
agriculture depends on the availability of
water, and if water is made available, crops
will surely be produced; some sort of crop or
the other wiH be produced. The greatest defect
that we have noticed is that it is only weather,
failure of the monsoon, that has brought about
all the damage. = Now can we counter this
effect
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of the weather or not ? Certainly we can. If
water is all the problem, are we not going to
tap the alternative sources of water in this
country? And have we done it ? If we have
done it, we have not done all that should have
been done. In the Indo-Gangelic plain there is
plenty of Subsoil water, and the Indo-Gangetic
plain alone can feed the nation if the water is
made available to the cultivators in the Indo-
Gangetic plain. Have we done it ? We have
not done it in a big way. Now it is quite
possible that every farmer can be given a well,
the water of which can be used in the case of a
drought, and he can produce something. Have
we done all this? We have not done all this.
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SHRIN. SRI RAMA REDDY: Now water is
the main problem. Therefore, if we can solve
the problem of providing water to the farmer,
we will have got over all the difficulties and
all the vagaries of the monsoon.

This must be given top priority. At least, I
must say, they should try to do it in the Fourth
Five Year Plan.

Tlie productivity of land is most important.
But we have not improved the productivity of
the land. Productivity of land, the productivity
of labour, the productivity of the capital
invested, all these are fundamental factors
when you tackle the problem of agricultural
production.

With regard to prices, prices have been
soaring high. Wholesale prices have increased
by IOO per cent in ten years, whereas in the
U.S.A., Canada, Australia, and Japan, they
were able to maintain their prices almost at the
same level, with but very slight variations of 5
per cent or 10 per cent. In our country the
position is quite different, as is well known. It
has also been often discussed. The problem of
rising prices has also got to be tackled. The
price level has got to be brought down.

With regard to the famine situation and
agricultural production I have already referred
to that matter. We have not paid adequate
attention to this matter. In Mysore, as I had
brought to the notice of the Government, a
serious type of disease broke out and the early
ragi was affected and lakhs of maunds of ragi
were destroyed as a result of this disease.
What are our scientists doing ? What is the
Ministry doing? I made a complaint some two
months back and a reply was given just two
days back that the matter was investigated and
it has been found to be so. But by that time all
the crop had been completely destroyed.

In the matter of implementation of our
Plans many difficulties are cropping up with
the result that our productions are going down.
Therefore, in all earnestness I submit that
implementation is a factor to be taken into
consideration. Of course, appropriations are
asked for year after year and they are given
and the money is spent. But they do not get
reflected in the
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results produced. We do not get the results
that are expected from the Administration.
This is a great drawback which has been
playing havoc in the economy of our country
and affecting the well being of the people.
Therefore 1 very particularly request and
submit that the matter of implementation of
our Plan has to be very carefully looked into
by the concerned authorities. Thank you, very
much.

SHRI M. V. BHADRAM (Andhra Pradesh) :
Mr. Chairman, Sir, I would like to take this
opportunity to point out that in the morning
Shri M. P. Bhargava made an issue of the
obscene wall posters. But in the month of May
in Bombay when the A.I.T.U.C. meeting was
going on there, wall posters against Mr.
Dange were pasted on many walls in Bombay.
Then the Home Ministry was keeping quiet
here doing nothing about it. Probably the
Home Ministry thought that the Left
Communist might have done it against the
Right Communist and they may leave the two
sides' to quarrel. But according to our
information the agency was connected with
America, that the American C.I.A. and others
were doing all these things. Similarly
yesterday I understand the same agency which
has been financed by P.L. 480 funds had these
things and the Home Ministry is keeping
quiet.

SHRI AKBAR ALI KHAN (Andhra
Pradesh): 1 would like to point out that the
principle in the House so far is that when such
matters are raised foreign agencies are not
brought in or involved unless there is definite
proof. So we should observe the courtesy of
seeing that we do not involve or bring in
foreign countries in these matters.

SHRI M. V. BHADRAM : I would like to
point out to my hon. friend Shri Akbar Ali
Khan that persons who start maligning the
Prime Minister or somebody else by means of
wall posters should be condemned and
punished. There we all agree. But the Home
Ministry kept quiet all these three months.
What were they doing all this time ? When
those posters were pasted maligning Mr.
Dange they thought perhaps that the members
of the Communist Party were quarrelling
among themselves. Today the same agency is
maligning people and maligning the Party, the
Community Party, in order to bring it into
disrepute. So I want that in the enquiry that is
to be conducted by the Home Minister, the
matter
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[Shri M. V. Bhadram] of the Bombay
posters also should be included and the
whole matter should be thoroughly
investigated.

[THE VICE CHAIRMAN
BHARGAVA) in the Chair]

The second point I want to refer to is this.
The other day the hon. Prime Minister was vary
angry with the Opposition because she felt that
the Opposition was misleading the whole
country on everything, including the question
of food. But what is the position today ?
Andhra which is considered the granary of the
whole country is suffering for want of food.
Because of the drought the people are affected
there and they are migrating for want of food.
There is not even fodder for their cattle. And
that is the situation in the country after nineteen
years of this rule of the Congress. The other
day Shri Mariswamy was saying that some
people had gone to the extent of saying that
they had the audacity to say that rats could be
good food. In this connection I would like to
point out the conditions prevailing in the
country. There is scarcity of food. Prices are
going up. There is agitation from teachers, there
is agitation from goldsmiths, agitation from
doctors, agitation from labour, agitation from
all sections. This is the situation which has
come about because during these nineteen years
of Congress rule they have not solved the basic
problems. We in our younger days called them
the nesd for food, clothing and shelter. These
three problems still remain with ys to be solved
and this Government has not done anything to
solve these problems. The Prime Minister says
that the Opposition is misleading the country. I
may bring to the notice of the Houss that the
U.P. bundh or the Bombay bundh and all these
are there because of these problems. The
Bombay bundh was absolutely peaceful and the
Government and the workers are to be
congratulated for having been peaceful. But
strangely enough, a section of the ruling party
in Bombay are wanting something else. They
are asking why shooting was not resorted to
against the peaceful workers in Bombay and
they have threatened to resign from the Govern-
ment in order to bring pressure on the
Government to see that shooting is resorted to,
when such peaceful agitations are going on.

In this connection I would like to point out
something to Shri Abid Ali who said

(SHRI M. P.
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that the Bombay bundh was helping the
Chinese, that it was helping Pakistan. That was
the statement made by him to the press. In this
connection, may I bring to the notice of
the House the border dispute between Mysore
and Maharashtra ? The ruling party on both
sides, in both these States probably with the
connivance of the States Governments have
indulged in various kinds of activities. In
whose interest were those activities? ~ Were
they in the interest of China or Pakistan ?
Probably when the ruling party indulges in
these various activities they are  all for the
good of the people, but if the Opposition
indulges in even peaceful demonstration, it
becomes helping China or Pakistan. This is a
rotten old story indulged in by some of the hon.
Members.  In this connection I would like to
remind Shri Abid Ali that the INTUC in
Andhra has decided to go on  strike against
the anti-labour and anti-workers' policies' of
the State Labour Minister Probably they will
go on strike within the next few days.  This
shows that it is not the Opposition alone that
feels in this way. This House has witnessed on
several occasions that even Members of the
Congress Party join the Opposition, as in the
case of the Bhoothalingam affair. That is
because of the problems which the people have
to face and which the Government is shirking
or evading. Therefore the people naturally
are agitated. I would like to mention one or
two things in this connection. In Assam tea
gardens and in the West Bengal Tea
plantations, the lowest wage paid was Rs.
1.75, after the Wage Board for Tea had
suggested higher wages. So the workers had to
go on strike against this. It was to be
implemented with retrospective effect from
1959. Then after the strike, after firing and
after two deaths, at last wisdom dawned *jpon
the Government and the Government called a
Tripartite Conference and agreed to implement
the whole thing with effect from the year 1959.
Why could they not have done it earlier ?
Why could they not do the same thing
without the workers having fo resort to
strike ? Similarly a strike is going on in the
rubber plantations in Kerala for the last two
months. What for is that strike? The wage that

is given is not enough.  Even  though ™
the cost of rubber has gone very  high
still the plantation-owners are  not
prepared to pay. There the INTUC, the

AITUC aad all the
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Uliions are together and the strike is going on
for the last two months; yet the Ministry
concerned either here or there is keeping
silent. The strike is absolutely peaceful and
that is probably the reason why the
Government is not waking up to this problem
and is not trying to solve it. I understand the
Government of Kerala has written to the
Central Government suggesting some formula
to solve the entire problem but the Central
Government is keeping quiet over this.

There is another thing. At Macherla, a place
in Andhra, a strike is going on for the last
seventy-seven days. It is a cement factory
producing about 800 tonnes of cement and it
supplies the cement to the Nagarjunasagar
project. But a strike is going on there for the
last 77 days and the INTUC, the ATTUC and
all the Unions are jointly conducting that
strike. The main problem there is, the
management refuses to implement the
recommendation of the Cement Wage Board
with regard to interim relief; that is why the
strike started and is going on for the last 77
days but in spite of the loss of production of
800 tonnes of cement every day the
Government is not taking the problem
seriously to solve it.

Now, I come to the last point. We all talk of
democracy. The other day a member of the
other House was arrested in Gujarat. His name
is probably known to all of us. Probably we
must be children before him—Mr. Indulal
Yagnik. He was arrested the other day and a
case has been foisted on him along with the
Mayor of Ahmedabad and the Secretary of the
State Unit of the Communist Party. And what
is the charge ? The charge is conspiracy
against this Government. And what is the
conspiracy ? The conspiracy is for trying to
establish people's democracy in Gujarat. Is it a
crime ? Is' trying to establish people's
democracy a crime ? The Prime Minister of
India, the President of the Congress, all have
been advocating socialism; they have been
saying that we believe in establishing
socialism in the country. Anybody who has
just a little knowledge of the political
terminology will know that people's demo-
cracy is one step below socialism. He was not
trying for socialism; he was trying for only one
step below socialism. And that is
the crime with which he has been charged.

Sma S. S. MARISWAMY (Madras) : It
is Congress brand of socialism.

LI 16 RS/66-5
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SHrRi M. V. BHADRAM: I am only
speaking about the meaning of the political
terminology. The real story is something else.
They wanted to picket the foreign oil
distribution companies there. All the time we
talk of swadeshi and Mr. Indulal Yagnik and
other people wanted to picket the foreign oil
installations there. Why should the Gujarat
Government get angry over this? I do not
know; probably when we come to other things
we will come to know that there is some inter-
link between these oil companies and the
Gujarat Government. Otherwise there is no
need for arresting these people and charging
them with conspiracy to establish people's
democracy in India. If the Government have
any sense of responsibility, they should think
over this matter very seriously and release all
these people who have been arrested and
charged with conspiracy to establish people's
democracy in Gujarat.

AN HoN. MEMBER: That is the charg«?
Establishing democracy is a crime ?

SHRI M. V. BHADRAM: Now, when we
take the whole question, we find everywhere
agitations not by Opposition alone but even by
the INTUC and also by Congressmen as we
have seen in the borders of Mysore and
Mabharashtra. Sir, it is the duty of the
Opposition to voice the grievances of the
people and stand by them. Therefore we shall
continue to agitate despite what the Prime
Minister tells us or accuses us of. The
members of the Communist Party of India feel
it our duty to stand by the people and
demonstrate against the anti-people policies of
this Government. The C.P.I. wiH be holding a
demonstration in Delhi city, a demonstration
which Delhi city has never witnessed during
the last so many years. Tomorrow they are
going to march to this Parliament to voice the
people's demand and also demand the
resignation of this Government.

SHRIR. T. PARTHASARATHY (Madras) :
Mr. Vice-Chairman, it is with a sad heart that
I rise to support the Appropriation Bill .

THE DEPUTY MTNISTER
MINISTRY ofF FINANCE (SHRI
MISHRA): YOU must be happy.

IN THE
L. N

SHRI R. T. PARTHASARATHY: .
because the Government is not coming
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[Shri R. T. Parthasarathy.] forward with the
Salem steel plant and according it the
necessary sanction for the last 12 years. Ever
since the time of Mr. T. T. Krishnamachari
who was then the Commerce and Industry
Minister, who visited Salem and who had
envisaged the inclusion of the Salem steel
plant in the plan, after an expert team from
Japan has given their approval to it, after the
Iron & Steel Ministry has given a certificate
and sent it to the Planning Commission, I see
no justification whatsoever, no ground what-
soever, for the Government not including the
Salem Steel Plant in the draft of the Fourth
Plan. Still before the Plan gets finalised I hope
the Government would take it into its head to
see that the Salem Plant, a small one of about
Rs. 85 crores, becomes an established fact. If
they do that the entire South India will be with
the Government and congratulate them.

I would also like to make some passing
reference to one or two matters, particularly to
the judicial administration of this country, It is
rather very sad that when Ministers of
Government have so many privileges, they are
denied to the High Court Judges and the
Judges of the Supreme Court. When I say this,
I am not at all in sympathy with some of the
Judges of the High Court when they demand
an enhancement of their salary. I do oppose
the enhancement of their Salary. The amount
prescribed in the Constitution of India is more
than ample, considering the status and the
economic position in which the average Indian
citizen is placed today but I would appeal to
the Government to take steps to see that the
same treatment which the Ministers of the
Central or State Governments get today is
meted out to the Judges of the High Courts and
the members of the judiciary. For instance, the
Judges of the High Court do not enjoy the
privileges of free medical aid; may I ask the
Government why? They are not given house
allowance; may [ ask the Government why ?
They are not provided with staff cars and
chauffeurs which the Ministers get; I would
ask the Government why ? I should like that
every Judge should be given a house
allowance of Rs. 350 per month and I would
like them to be given chauffeurs and also free
medical aid which even a Member of
Parliament is enjoying. Instead of having a
legislation to enhance their salaries I would
like these benefits to be provided
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to them. When that Bill comes before
Parliament I shall make further observations
on this matter.

Mr. Vice-Chairman, the Deputy Minister of
Finance in his initial speech asking for Rs. 203
crores has said that this expenditure is to be
incurred for defence, foreign affairs and other
things. On this occasion, without infringing
our policy of non-alignment, with which I am
in total agreement, I would like to say that the
only method by which India can wrest its
supremacy in Asia is by entering into a pact,
maybe a non-aggression pact, or coming into a
political arrangement with that great country,
Japan. If only India and Japan come closer
together on the political plane, it will be a
great answer to China and China will dare not
come into this oicture and attempt to malign us
and attack us on our frontiers. That should be
the one criterion on which we can work
without infringing the policy of non-
alignment, I make a very bold statement in this
House that by this, the Chinese People's
Government attempting to take over the
supremacy of Asia, their hatred towards
Jawaharlal Nehru, their dislike of the people of
India, all these things can be put an end to and
we shall again, in times to come, be the leaders
of Asia.

My good friend, the Member of the Swa-
tantra Party from Madras once again made a
virulent attack on the Government for our
socialistic principles and for having failed in
our Plans. May I very respectfully and in all
humility answer my hon. friend by saying that
the electorates of India have chosen the path
of socialism and if they have chosen the path
of socialism, what right has anyone to
condemn the Government ? It has declared in
unequivocal terms that socialism shall be the
goal of our country and shall be the goal of the
Congress. If the people of India, in the last
general election, on this very issue, have
returned the Congress to power, is it a »in for
the Congress to come forward with
legislations to enunciate the principles and
practice of socialism? The learned Member
again said that we have totally failed in our
Plans. Well. I am very sorry to say that this is
far from the truth. I do not want to attack my
hon. friend on that score. But it is misleading
the public and far from the truth to »ay things
in a camou-
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flaged way, whereas the truth is obvious. Have
we not made progress in our industrial
upliftment ? Have we not made progress in
our technical education ? Have we not
established scientific and research institutes all
over the country which have educated
hundreds of thousands of students? May I say
that in every sphere of activity, starting from
community development to agriculture, which
I put as No. 1, we have made great strides ? Of
course, we have failed in some respects. We
have not reached the targets as per the Plan.
Many factors have come in between. It is true
that we have wasted a little. I am prepared to
say that we are after all an inexperienced
country trying out some experiments. In
respect of one steel plant, we could not get the
best out of it, for the machinery broke down.
There I would blame our own officers, who, in
spite  of the foreign experts' advice,
overworked a particular machinery, which
snould not have been done before twelve
months had run out and some machinery
broke down or gave way. That is because of
our inexperience. That does not mean that our
Plan objective was wrong I would challenge
the hon. Member to give me any other Plan. If
at all he will give his pet plan of capitalism. In
a poor country like India, which has got 99 per
cent of impoverished millions, should we
accept a capitalist plan ? May I respectfully
ask the Swatantra Party what is the alternative
plan which they have given to our country?

SHRI S. S. MARISWAMY: May I interrupt
him for a minute ? The leading capitalists of
India are very happy under the Congress
regime. This information I am passing on to
him. Capitalism grows in the Congress brand
of socialism. If real socialism is there, if
Gandhian socialism is there, capitalists would
be the worst enemies of the Congress. Let me
tell my hon. friend, if he comes out and says
that the number of capitalists are so many in
India and if half of them are in the Swatantra
Party, I am prepared to resign my membership
of the Swatantra Party and join his Congress
Party. If I come out and say that half of themi
are in the Congress Party or three-fourths of
them are in the Congress Party, what answer
has he got to give me?
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(Interruptions.)
THE VICE-CHAIRMAN (SHrRI M. P.

BHARGAVA) : Order, order.

SHRI ATAL BIHARI VAJPAYEE (Uttar
Pradesh) : Three fourths there and one-fourth
this side.

SHRI S. S. MARISWAMY : In the Swa-
tantra Party even five per cent are not there.
Ninety-five per cent of them are there.

w{r TwATCEer A, w9 oA
o gu i & & AT A A3
cA T TEHE

SHRIR. T. PARTHASARATHY : I say
that this country has no alternative to
socialism and socialism by all peaceful and
legitimate means. If only we wanted to en-
force socialism, maybe of the Marxian type or
any other type, it would not be socialism. It
would be a totalitarian faith. This country,
which has imbibed the great traditions of the
religions of Hinduism, Islam and Christianity,
can never subscribe to the Marxist doctrine.
We are wedded to a way of life as prescribed
by Mahatma Gandhi, viz., a non-violent
approach, a policy of non-alignment and all
these things put together. The only way in
which we can work is to have the benefits of
Gandhian socialism, which is the ultimate
objective of our country. If today we ara
passing through a difficult crisis, it may be due
to a little bit here and there of our own faults.
It may be due to the fact that we have not got
the foreign aid in the manner in which we
should have got it. Yet we shall work for self-
sufficiency. Nothing like self-sufficiency will
restore order in our economic field and I am
sure every Member of this House will support
me when I say : 'United we stand, divided we
fall.' Thank you.
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qg % gam o, afaur ST
avft ey e T T FAATer AT
AT g AT AT A qIET
"t o @ a%g #Y AT FAT § A
fi-Fift dR-ET Ju 91 WA §, 9
eat Ay grar &, wraAr o Sevw gieT
. xieirevg oo fage : 3z e
- §, FifE oy St st ¥ AT §

st w5 g oIw
I® ¥ qA [T A, AR
g 5 9@ s g &7 A e
& oW ogE B foeE T8
Ee il

TS (S AEEIT YA Wi

qaATaa o, 14 femizw A @
T T @ §, 999 S fewie
Fax H a1 @€

oft TrrATTer ( 9OH @i g, 99 §,
T 4t 2u7 w3 fora

gumwreay (i agwfiT gz W) :

qife, Afag

oy AT A, ST fedw
R ey awd

oA, F 97 A W A weAr
qEAT | A O AT FFATARZAT § ;M
™ ¥gT § gon, faw wga § awemn
et et Ay sfRw omEy o
FT AGRT ¢ | IIHT UF AT F T
wTEAT E : Page 320, ' :

"The firms M/s. Amin Chand Payarelal were
blacklisted by the Ministry of W.H. & S.
during August-September, 1954 with all its
branches and associated firms' and all the
Ministries were informed. A new Company,

M/s. Surrendra Overseas (P) Ltd., Calcutta,
was floated at the end

[RAJYA SABHA 1

{No. 3) Bill, 1966 4838

of 1954 on which the Iron & Steel Controller
placed 52 contracts for the import of steel
valued at Rs. 23 crores during June, 1955 to
October, 1956. Irregularities of serious
nature were noticed in these S2 contracts
involving heavy losses to Government."

# wgar wvgar g & ag s s
W § 9g A —Ig ¥R #1
qET & AHA E——AE A ¥ W g 7
aga & eI dr 1 aiferfeee e
EIRCUESE rG i A C R
7g for af g gu A @& | 7 oo
fraer &% o 3| w5 #1 wrEAr
1T 79 |34 %7 gfqeer & fag -

Fuerwreaet ( off AgeiT taT wwi ) ;
ATy o, 9t foE F e § W
1956 ¥ 1960 a% § |

oft T ;S gD, faeew A
21 AT T AT AT ATSAT ) gGEr &l
% 77 TeT g fF 48 a9 W 8
YT o7 F@A WA Y &

Irawrens ( off wETEiT saTE wwe ) -
samE f@as= A1 T8 20

wft T - snar feEae Adl
& wz faaez a1 g ) = § samr
FH TE B | F FgA ArRAT § I
fafel & wwmm &, G fafaedy &
weew | A A @, 39 fafaed wy
9 & Ay adE sue sy St
e dtedr g & ga ey de &
fag due & 1 97 fawy ey s,
¥ g% T IW a99 fAagw wEm
WL T AT TZA WE-AET Al &
7 31 AEar § W A g oqae
el ST T AT A9 EIW K ST A )
ITF A F o fex & T 9w dew
#1 o< =@ fagr snam &Y 9T g
T F9 fF T w9 AW § A
fr ar=t &= & v avar § 1 i
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WRTHETL & 319 ATI9 § 39 AT 7
TOT | FET Wifgd, ¥ew fagia
T WO ALY g7 ATTEd | B AT
@ &, fauelt qur sy & @
T TEd & g AW & TWILE, oW
agq Mg Sf@ & § N F AT
ATTT 7T 3|00 FH AT F7E | A0
¢ 5w st O oo o 3,
TF TEI q4F ¢ F7gr 47 ¢ | fwe
vaTa #A FY e @A 2, A A
I FEAY E, B AT ATE F, FHTQ
@ w7 8, 370 I gav g, faind
T ITH I gY HZL T FIART G0
2 | WO AT FT 9 WAwW @ §
Fifam QAR AT 41 0 F 3R
TFAT AT & ITH g T FAT | TR
QU Z@ Arfad, amr A g
fE snftaeg Qe & g 7 3
o 24 Aifs =7 # ot
T FAS FT 929 £ | TAH FATAT
AY I 7337 F2AT AU,
fagm, 99, TR TAH—1962 F
AT AT ATT B, qFT FUTET ANG Al TEY
3, AT W TAFT GAT AT AW AT
qar A fF a8 9F 597 3, T9H -
Fyey fafaedy wdfas § 0 F wwmar
g 1962 7 WMz Y mfew a@T &
udr 7 | AfEg

Confidential : Dated 7th March, 1962 :
Special precaution to avoid claims:

We have been noticing large claims on
the shipments of rice from Burma to India
by way of shortages on taking up the matter

with the agents at the discharging ports.

They are vehement in their reply that every

precaution was taken to ensure proper tally
and delivery and therefore these shortages

could have occurred only at the time of

loading due to wrong tallying. It is therefore
essential that apart from exercising more
care and checking the tally done at the time
of loading and discharging other ways are
also instituted to minimise the
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chances to the maximum extent possible.
Thus it is suggested that you arrange to
discharge a sufficient number of empty
gunny bags with loading marks as indicated
in the respective bills of lading stencilled on
them so that even if there is a shortage in
the number of bags we will have an
opportunity to repudiate the claim by
setting off the shortages in the contents by
the sweepings that may be delivered from
each vessel. The discharging of these empty
gunny bags should be by distributing them
in the various corners of the lower holes of
the hatches in a damaged condition. Only
trustworthy people may be employed for
doing this work. We are asking our agents
at the various ports to supply you with the
necessary empty gunny bags.

Please acknowledge receipt.

For APEEJEE,
Surrendra Overseas (P) Ltd.,
(Sd.) KESHORAM.

IqawTeaet (it AETEIT N1 WET )
frasr faar & a7 7

«fl qIAEY ;97 W94 &1 e
g1 3% o wred § foew & 3w S
&1 fomr & | o7 W 97 & W 48
Wt TS § Swwr fafar amza W @
“gfen” | afEr & Foe 1 o oan )
afear & Fom &1 99 TAF = 9w
T, T @ 7 T AA FA 9w o
gt afear & FaAW § 77 Wi, a8
77 % fad, W o 93 w71 7@ faar i
Zad 39 fafaet & qm o faan fw
T AT § A T AEfE # wees
VAT &, 994 W4 TEAET, T,
WA A1¢ O 4909 F1 73 F7 77
WEW BT W 2 FARl I WA w6
o%dE &1 W & | 43 W9 1962 F
S H AT TE | W g 91§ 99
THA F1 97 FIT AT ¢ H A7 g
£ 39 awa w1 9t fadw W ? & Qe
FEAT § 99 q9F ¥ 47 @ way ?
# q@AT JTEAT § 39 aWg A\ 41 Fe



4841  Appropriation [RAJYA SABHA] (No. 3) Bill, 1966 4842

{7 T TV, O T I AT X R
fafrees ? 7 o7 ow ow B G omdr | A g dECEd W
fefrefra safom 7 & 7w FumeTe 5t wEE sa1g A )

#, gafaT § | 9@t sAA g & qi
AT T AT g gt A A,
qZ FH, AT FHITAR AT 67 aE
q “Far Pz g @, A A
£7 AreAT @11 faeiat 3 aremae
A 7 U9 I %7 @1 2 7 R W
w1 qg ATE &, A7 ¥ AE 2 7
3 fafereeti %1 AT Fgaard’ Sa AT
A {G AL F | § FEA7 Avgar § %
e afaw it s wafEr @1 W A,
WTad &1 9 &1, A7 T FT JF
&1 A1 I TEAIET Arsr gr =ifEd |
TE A AL N E, ATT A ATEA, FAT
AT fazea & far 26l 1§ S A
HTRAT §, M7 A1 %2 7, v 2w awTw
HTOT &, S ST F1 S/ 31 29T
fed, g AT TarmErdt 4 e
WET H & A AE | P Aga A
AT wiadT 97 ad & S a7 @ |
fogoe #9471 § @9 77 ATHET o )
T AT AGT AT qF FT AR AT T
&1 AT A ardr e wEt & @
arfswr &1 @ IR & fafrex
HTEa #1 AHAT &1, 9F 4999 @
AT E, TE AT F EAATY wAr 2,
=g FE & AT & | 1 A A9
fordor faer 4@t faerarfirgoe fasr &
ot faweEidsioa & wr 2§ 9w
9T A U AFATG] T FARTT FIAT
# g & 9 7 A AT | 99 9ET
St T A E

FerwTeRe (+ft AETETT SATE W ) -
aryE et 37 @R Aeer § 7
iy T : AR QY G2 e

#T F Aifqa

SHRI LOKANATH MiSRA (Orissa) : A
point arises out of this. He has revealed certain
allegations against Ministers. Would the
Deputy Minister in the Ministry of Finance be
in a position to reply to themor. . .

THIE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA.) : You have not followed the
speech of Shri Rajnarain. He is placing all
these facts for the Committee which has been
appointed.

i
‘ g foz st 7 9% € [ e

SHRI RAINARAIN : Which Committee ?
No, no.

SHRI LOKANATH MISRA: Therefore, my
point remains. I want to know whether you
could send a word to his senior so that he
comes here for the reply. Let him not place
himself in the embarrassing position of not
being able to reply to a thing which is under
examination by the Committee which has
already been announced.

gomaTeae (oft wEiE SEre
Wt ) : #ff T ST, A ATt |

sft T & @ an fE ae
Y BT F Ad0 ArAr Anfed |

=ff % qogfe (3¢ WAW) : @
FHET ¥ geafraa ww@r 4@ & wife
Rl ATI AT & ovee fafaes
F FAL, T AT AT E T
fafeer & a0 &1 I AT
AT &

FURATERS (7 AEEIT THIT e )
qg 97 I daw gfaen & fad am
g |

st e syevgfe : Oofs are & w4y

CR i
({nterruption)
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IqaWTere (»f FEE AT wer ) :
FA& AL F AT 2 | THATCG A 7T
Chiz o il

ot TR A, 98 79 AT
# 7E0 JTT Iifgd | ¥ 97 aF F7 @Y
a1 @R AR & FEAr A g
# afswre £ i s s s T &
Freafaat a gt # do @Y & AT G-
foedi & arere & AY W & A7 39 wEe
A1 99T wEr & )

it wirewx a@t ;T AT g

ft AT : vl wT +ft e
T w9 fFar s gum A9 ot 0
41 AT ITF AL K WA & g I=
FOGT 4T | T g2 A9 5 AqGL 2 ¢

ag ¥ famge T

Y WSWE qATHT : T ATTH OO T
@d F UFIIE § !

ff TEATTEY : TFTSTE ST AT
at a fRdT @ & gurr |14l ot @
AT AT GAG F ) | gA HAT Sy
# oy fowa a€i & f& S osmm
W T § A qaEm & 7 F qeAr
e § & #r 9z faw w2 oF ffoe-
fawz & 737 fFan X w7 32 T AT
T 41 !

siy afay Aromer fasr o smeE
s F% 7 o fael 7§ arfara
T AT & T waT av fa el
& faars, a1 ® 47 ywer @ g
fFomsatd e a fagamzd
ST 7 ARl 9% A AOET § | NE
o W A @ E WA gawr w9
T & | v a7 &
faeg sra @ma O @ § I 48 1%
g =g )

oft mv8 g : sy g & ifad
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o IEATmY - F TEd fed daR
g o e i eafim w0
a8 3| § fraerdl a@ gum ey
& g7 @ &, fewr F g swgar
g o faaer &, 9t WA wd o
ot 919 | 4 379 AT qAWAr )

JawwTeRe ( off FERIT YA W) -
a7 fam v Fifad

= WA : F 9 F T @1 AT
f apeft oY 3R o =g, A7 ATy wree
I ddfuw § | F T AT T wumEr
FA AW | K T AT FAT TR A
e T AgaTg AT HUT T AR
FAA X ¥ @ FF 3 K SR
aAffrE fgq & art § A s
E, A W ATAAAE AT 8, I
aEwfF wfe & A # 5 959 &
§TA g FTA A0EAT E | FW AR
# 5 ¥ warer 7 wara £ 1 9T AY A,
¥ ag dt srar SrEar § 9T s
St FT AATT FAT AT Y TAS AA
fer-fem w1 w1er & R IO wH-
F feam o8 iR § P W
aaT Il &1 qaT T AT a7 A
T A JAT 5 AT FT 0T F{h
ST T § AT AT FWIL RATAA FFT AT
®E

WIRHTA 3TEH IATAA, ST AT B
g% ae=eT § F2Y, § Ao g fadee
AT AT § FF q@T 9% S g A
o sfymelt Sfear wiedy & @€t & qw
F1 off gagraw ArEd § fod, & wrea g
fr gure fam =t veo g fur agm
S qAT FAE AT FEE FARL
& forer aeg &, 9o feaay fesimrdr
¢ o 3o ey w3 F S
e § F A g o st
§ g @ 7y o s aeE o/e
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Qo Qo §, IAF 5T GURIGH d189 &
¥ gwFT g 7 T QI § Tl A
agt a< T Anfed 1T g i awrd
¥ Tyl 93w =iEd o

UF a1 FT A AL Few@ FC aAt

furf avem st @, sod Ay gt
AR At g andy & o e #E
AT 73 & A1 ALY, THE AL F N9 Hely
ATHT FHE F | F FgAy wgav §
“sfafe g’ § wr o« gfe
T, S TweT e SR Ay dYe
o &Y 37 AWl & A9 AF1 § ¢ T
W TE FAIFE T F T R
T § AW AanfET @A 45 ar 5)6
w1 feemn #€ avEi F wu Sfiwsh
wfa it 7§ g w2 ? 9w g
1 T T AR I TUAT FOT Y
A1 fauy 1 ? 9= & war AT g 99E
T AVAT gUTE F gyEH ¥, SO
faffer & @ #, @R SEE
W ¥ Gag § Ay et Jar # a8
¥ agr ¥ g ? g W “smfafy” o=,
AT FIRT F WA IGF afd G OF
T, I TIA0FZTH AT ¢ FE aw WL
AAFA L, 12 A &9 & TALFLAZ G |
ag ¥l ¥ @0 w7 e e ?
WY 7g w1 wmar & fm afqew $7
FAMGATA FAT & AT § FZAT AgaT
g % fa2rdt wer 7 91 99 A3 AT
¥ qar A4 oft Tz & fears
SuicE R E R it c I Cricis
T ¥ A AW A T a7 fag ad
g¢ ? & wgar wrzar § By sm @
agrgT wrdr S g fafaeT 7 @@
&AX G ¥ qET war avzre gam fag
G ¥ fawg = @ng 9 {7 T
gavar war | Far (AT 96 A AT el
7, F71 F v g wdi gu 7 faendy
T AKAERT WIAAT ¥ fawg AT 9w
aqa € 30 ¥ fag afi gu A wgOw
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wTEaT § 5 g str-aras Ana § Tuy,

AT T T | afa Wl A0 qF0H
grar, afwr W aEwfa o g
At wTHT ST gAgToTH &1 Fre g,
HAT AT Hfgerq TEAIET & AT
arfeq | St Yo AET SR @wdA 7
HIAT ATATT FEAT § TE AT UEA FEATET
2 afgar @7 gwo e A
2

o qq¥ w2 A9 Ze g
IR TONAr FraEer 7 g faea
JATE 1962 § FI% %297 CFNE
| o g & SrrerATS W o0F AEed
fear ot #g @medw Iw 4% qEW
THIET FOH & ATSHE 4 ATHIC 97
g7 far T q@e fro fo F W W
& &t A fowga 1 2 ) 9 W9 F1
frwa wrsEw fza, @ far &) an
ag AT ALETT &1 AfeAa 7@t § 7
gart o ® fPefaaer anfesa @
W g § A e W
Loar @ g aw e A e
T § 9@ I 0 SATET BT TR )
TES WEETHTT A9 § FHI7 Fear q7 H17
I 3T AT 4T, 9 dF W@
FATATZEY FICH AT AT
O ada AT IR AN T
afas oy 0 g sy § 1 o femmr
T30 HAT FIAT §, AT ET AT WA
qGT @AT § | AT TG 45 § A gH
2T & OF FAST a7 Lo | IS AT
Aufet fafreee dfaqz & @3 €
& €% 9t ate ¥ wgon § o 7 adwf
Ferdl g & | A 9w gl & g
FIET FEGAIE 8, & §HA (A0 Ty
WX @I, 1% 4O FT @ A
ol zmagd® s am g A
F /0 A g gU H S A fedy
fafres a1 w1 ofemizd e
a1 w2z fafaeT 9T 1 I8 AN
TAMY FF T A1 SEY A watEr
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[t wgrT wAvg WA
A G | AT FOAW G AT *T
HATET WA FT W, AT BIAF AT
TASF HT GEATT Q7 37 I g | oo &
G JelT form g0 & gam W &9,
Tg W7 §F 4 93 WE, TaA &
qFAT AT g & fan @aow g
(Interruptions. )
st o s (I Waw)
aril e &

THE MINISTER ofF IRRIGATION AND
POWER (SHRI FAKHRUDDIN ALI AHMED): On
a point of order. I have to bring to your notice
that the hon. Member ig not entitled to make
wild allegations or particularly name any
person or a Minister unless and until he has
furnished before hand that information to you
and to the Minister concerned. And I am sorry
to say here that in the absence of the Prime
Minister, a large number of allegations have
been made without giving her due notice to
come here and meet those allegations. So, |
would respectfully request you, Sir, that all
those personal allegations against the Prime
Minister about which no notice has been
given should be expunged from the
proceedings.

SHRI G. MURAHARI: There is no such
provision in the Rules of Procedure.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Continue your Speech.

st qEArTEe - A, §oAma
I U AM4AT TH 714t TL G771 AIZav
g e az 7z & fr gmi¥ wae@ AT L

Irgavea (et WEWR e
wra) o 7 25 faaz 7 faa
T 57 s @ F1faq &y famr v
Fifaa |

st TR w ;0 (AT a7 @
& wara w4t £ gan faar smx 1 4
AT FAT FT AAAT ATEAT § A
AT FrET 2 fF F T e waETa
F€ A1 7 A(TH g H AT AT 23
FLETE |

IR (S PRI WA
WOiR) : AT A 97 9Ed oY SEF
qifas= 97 477 |

ot QAT ;& s ZE F
fordrard w7y fedem w7 s g

9gAT Z emgew e g fewA,
TRAg FR g, frwar g 7 & ar v
g g i o Fe #7 wee A
wrar & wf sroandt & 1 v s
HATT AT FTEN @ FIUT AT A, WOW
NI WA FARIE AgE q, AT
s war #1 faw o #er § ST
ga JF7 T gfemar andr S § )
1947 & Wt AT AT 7 4T, 1947
§ St i T g5 faef o1, 72 d@on
T A AT F T g7 gAfad
Tt T vé | fe g fam aw ow dar
547 7 7 w1z wgt aw fEET FT ATAAT
2, AT ZATL T FT WA, 1T AL
TG K HAY, AT FATL TE FT I
FT AT A FAX 7 I3 AT @
FifF 7z FFC "o A g
Lel S

ofred, a9z agar a4 @, WU
I qF g ITZ T AHT 7 T gAY
agl, ol AT qG, Fgl WS AT,
wgt AR a1, qE A A%, @i
fegaa=t agr, @@l w1, =, &
YT &7 9%, 977 GATE TG A A1F THTT
F1 faamard a4y AT ag 9 ALHFT FY
#ifa #1 war &1 Faw Arfar =@ @
FT w18 & &1 78T | TW AT X1 A0S
o fazm AT wr g ! F uF ST
o ¥y fazws & S Foar oo
qgi “dawrgs’ @F wifew vEmE
freaar & | sTo wWifgar =@a HI%
wézy § 1 nF faw moifeEae saw
udigifore ar€ 7 4f | §gE, w9 48
et & el dF @1 FudEy I
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[T Tt |
a favg uw anfese famr a1 faew
Frar AFT frooit Fefr v ) WA
sFa frar, faqm fm 1961 & (&
® zaw drar 7103929 qZ0ET A7,
W7 59 ave @ feena ad gf fw
4T T UIHIIA qgEr FAAF AHATT
avre afwz 41 fa 3% 21 A% zawn
ot 1 ¥ ger T Waad
¥ gt famamae 47 fzar o | A
T a7 JE7 97 AT ST QT ETE ) 3@
T G2 AET IAGT A &A1 ATEAT
21 W " & 5 oo ga AT 4
fazm #ifa @aaea & a1 fam gronfesae
F1ET T2 TATAT T0F A7 AT
/Y 97 AT A |

¥ WA wEer o qg g4 8 7

it ATy o aar J1 fzar fE
“Gawrzee” & odfefae ¥ 9 ag
ot site 77 fofaien @ w2 v 49 o
geald argar uw srfefsa faar v
A1 7y wnfrr=r snfat s & 3o
facg smar ar 1 3w afesw %
AT T L ot A7 98 T 41
f& wrea & gTT sEEr fimr W
TSI 7 q AT T agi § g2 g )
f6 waeswdt gt 3w W gfaw
ST &, AT §, TAR! TEAIREAT 9FT
FXF & A1GT &, AT gANE TEIT T 72T
FEL T HIAT R |

Q% ARG 7T © H7E q97Z A4 7

st e o F7E qwg T8 )
WA AEEARIgT AT AGL § | SAE
arara &1 a1 & v w08 Fog 74 97 )
I |7 A § F AT 47 o agw
|r arF §, A% 7 Fir )

# gF AT AT B¥ Alfe & e
7 wgwr W g fr g awwT 4
% Aif, Sdfreay Aifs = @ o
aw f1 vk 2 Aify A 1 weeE
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grgrew S ggt o< adl faveenT
&1 A g g B wrei welt wy A
SAE g1 a1 AmE | @A e
T WT 1066 d T AR AT &
frmrsT& ga 7 F0% 28" A &
g1 § 91 AFIT F Hew@ AT # IAG
AT 1965 FT IfAEE O AT
qg HTAIT 1966 § U § SHr mar
# &t 9 g 68 M@ 2= ween Mfed )
ag FEl & MAW ! FT 5 FLEHA
W& HOA T R 6 ¢ At T g
HORT R G Afa § 7w T g
#7 wean Aifg § 7 a4 #df A€ A
T s T & T AT o & oang
w1 @ & A adl Fed A et
ara gnE 91w E 1 3w Al
Farias anfandar &7 €1 § 157
wwa gt frw aqn€ we Y E
TR A TN FgAT Tgar g fF smneaa
E AT W T WEH | SAE! IW A
#1 w61 faem ar fod sER v
R et A7 o FE | W G-
Grew #Mg & fad o gre-area €F
et § forr 07 3 4t Wi ¥ a4
Tq4T AT §, 98 ¥l Fmdl § T,
¥t & AT &, fawr & fad Amev & 7

guaneqyw  (off wEgniit AR
WRIR) © FAAA A, A AT G
fr 3t frre @ § )

sft oW ¢ AR, W at
NTATTA RIS WIS A7 90 g
@z & gaug & A € 1

guavregyt  (sft sgnite sEtE
Wri®) : TR wwg fgar § 9T e
sft vorTeEw ;S & ) s W
s afeg wgan wigan § 6 g7 awme
%1 F1k forent fife 7 & 1 77 wT Ay
s v o ey Nfg @6l @ g

l e o Fewra § i szma & gfew
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T & | ITFT ATFT TH T%a< AT
AT & AT I9F1 U F fRar A1 @
¢ AT gAT St IAF SAIRT A¥ET O
FTE A dm AT R nE &) whaw
7 faetr & ot forar seqrsf § sraemar
s § 1 W Wiyt Fv gver w
ax w1 wiat « S g § S9
F zraeq 1 oqiw ¥ fagr &) wwfad
AT @ TEE 7 wOE AT qETL ST
T ATET FEAN ¥ qOAT WA
T W NIAT § 9% T 1@ WL & F4
F7 wFar § ? aifew maEw e =G
7% TAT 41 GAT 5% T3 & | 45 W
¢ ? =T g g gn wifew awa
awad W § A1 avat ¥ fagraw) wr
IFAMT &, qgt & wfqar B ITwH §
v gafad swara 3 fr o A g
T A T F fagedt st v
g7 74 P | ® oaw ger agAr
FEM 7 37 T3 A ST F SO HE
ATET AT A A7 g A ag mfa
azm % 77 7 fow seme f7 T &
fordt, fir wafar 47 v ¥ fod ofem
e a¥af ¥ TIFT &, TAF FA0 BT
argg F1 farr o & Frelr 7 TAT X
T, AT A X F F aw
AT ATHFTT T AT FT A1 AT @l
qzefier fzar) yuv gedhier 2 € a1
7 aEm 5 g gRw & 8t
w1 f67 & =g i 4 o 9 de
TEIE FT AT AT AT AT A &1 ATH
"W &t e fr agr # afeer andy
qET |
(Time bell rings)

7g W2 AT §, @ T A@F

7 faqz wA 2 7

JqaATerR (st AEWIR WA
WRTR)  JEL, AT awr QR gr e
2
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Wt TR A, oF @
A Fg A Afed | TR iR

Jrgwrerw  (sft  wgniT wEw
W) ST f9ew fee afedar o
ATHT FHA G E1 4T |

st ToEe o oIEA 6T ga
#ifod | % a9% a1 mAaEe A7 el
¢ oaw adr agrdd | W wwEE
SR 6 7 F TRH F a9 g0 ¢ IAF
frd e domw fem ¢ fr wa &
a9 g dFeT AT w TEw AT Fww ¥

o T AT A o7 faFi | 9t aw '

T A & At 7 uwe Fi fEmrew

ZWAT &, 7 U & A AT AT F 6T

& 7 T &7 cqmear gawAr T
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SHrRl P. C. MITRA (Bihar) Thi*
Appropriation Bill that is under consideration
of the House asks to authorise payment of a
further sum of about Rs. 219 crores out of the
Consolidated Fund of India during the current
financial year. The main reason for putting
forward this demand, it appears, is devaluation
of the rupee in relation to foreign, currencies.
Out of the sums asked for, about Rs. 210
crores are accounted for by increased ex-
penditure consequent on devaluation of rupee
and in this Bill only three Demands on this
account have been included.  After
devaluation, the Finance Minister assured the
country that the devaluation will not have

much effect in our current year's Budget that
we adopted only a month
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[Shri P. C. Mitra.] before devaluation of the
rupee. If this Supplementary Appropriation
Bill had covered the expenditure under all the
Heads that are likely to be affected on account
of the devaluation, we could have the estimate
of the expression 'not have much effect' of the
Finance  Minister.  After hearing the
explanations of the Finance Minister and other
Ministers justifying devaluation of the rupee, [
am of opinion that our Government have
resorted to devaluation of the rupee in relation
to foreign currencies under the compulsion of
circumstances. Though the situation was
aggravated to a certain extent by the Chinese
and Pakistan's aggressions in 1962 and 1965
respectively, yet the major responsibility for
this situation squarely falls on us. How can we
shirk the responsibility for this deplorable
situation when we made our economic plan for
development in such a manner that for a long
time we will have to depend on foreign raw
materials, components and machinery ?

Still we have not learnt anything from this
economic crisis and we are still doing the
same thing. We have particular fascination for
foreign collaboration. For example, we have
foreign collaboration for biscuit
manufacturing as if it is a very essential
commodity for which we require foreign
collaboration. In every collaboration we have
always to remain dependent on foreign
companies for raw materials and spare parts.
Therefore, it is better for us more and more to
depend on our indigenous industries and
indigenous know-how.

I am sorry that our Government have
developed a tendency to minimise the gravity
of the situation in all matters whether it is in
the matter of internal law and order like the
hostile Mizo activities or of the army build-up
in the neighbouring countries or the
deteriorating economic situation. The result is
that the people are kept in the dark till the last
moment. Not only the people, even the
Parliament is kept in the dark till the last
moment when problems face the country in
grim nakedness. The tendency of the
Government, it appears, is to somehow pull on
without giving much thought to the future
ahead. Even now though we talk of follow-up
actions, of stopping non-essential imports,
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saving of foreign exchange, curtailment of
non-Plan expenditures, maintenance of price
line, etc., I should like to know what tangible
steps we have taken so far to execute those
proposals. Besides, why so much stress on
status quo ? Do the Government believe that if
the present price structure of essential
commodities is maintained, the poorer section
of the population will be able to pull on
somehow ? Is the existing price of rice, which
if selling in most of the parts of the country
between Rs. 1.50 and Rs. 3.00 per kilogram,
reasonable ? Similarly, what about the price of
edible oils which are selling between Rs. 5 and
Rs. 6 per kilogram ? The slogan should be for
bringing down the existing high prices and not
for holding the price line.

I would like that the Government should
take estrict austerity measures not only in the
administration but it should call upon the
people to undergo hard and simple life for at
least ten years. Not only imports of luxury
goods should be completely banned, local
production of luxury consumer goods should
be restricted to the minimum and those
industries should be diverted towards the
manufacture of essential commodities. So long
as there is not enough production of essential
consumer goods and they are not available at
reasonable prices to the poorer section of the
people, the rich also should be prevented from
making an exhibition of wealth. In my view
we require some sort of culture revolution as
the Chinese Red Guards are forcing the people
of their country to follow. Their movement, as
it appears is for making the people accustomed
to hard and economical living. Of course, their
methods are crude and I do not support it but
the object is nothing but patriotic, to bring
about a socialistic order in their country.

I am happy that the Planning Commission,
in course of the Draft Fourth Five Year Plan,
have also broadly felt the necessity of a
radical change in the prevalent patterns of
thought and behaviour. I may here quote from
the Planning Commission's Draft Report that
has appeared in the press :

"The concluding paragraph of the chapter
on approach puts this in the following
words:  "A decisive change
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that would shape and colour all over efforts
is needed above all in the social and
cultural climate. The inherited culture has
in it strand if idealism and fellowship as
also embedded privileges and
discriminating practices. In daily life the
latter choke the former. Socialism implies a
radical change in the prevalent patterns of
thought and behaviour. The ethos it seeks is
of modernism and equality, of rationalism
and humanity."

TH1; VICE-CHAIRMAN (SHRT M. P.
BHARGAVA): YOU have two minutes more.

Surt P. C, MITRA: Sir, in the Appro-
priation Bill, we aTe asked to authorise an
expenditure of Rs. 80,00,000 on account of
"Defence Services, Effective— Navy". 1
would say. Sir, that this House is not reluctant
to allow any expenditure for defence. But at
the same time we would like to know from the
Defence Minister what arrangements he is
making to keep up the morale of the people on
the Western border. The other day the Defence
Minister said that Pakistan had concentrated
its troops on the Western Indo-Pakistan border
and it indicated that Pakistan was out to create
some mischief in the near future. Will the
happenings of September 1965 be repeated in
1966 ? That is the question of the day.

In this connection I would state that the
Government should place before the country
complete facts as to how the alleged military
build-up has been made and in what way we
are going to defend our country. Only to say
that we are prepared and we are ready to meet
any eventuality will not convince the poeple
about the situation and will not boost the
morale of the people on the border. I think it is
time that the Government came out openly
and clearly to state the real economic situation
of the country and asked the people to take to
austerity measures. In this connection I would
suggest that no State parties should be
allowed. State lunches should be banned
altogether so long as this economic crisis is
there. Master plans of Delhi and other cities
should be deferred. The unnecessary
demolition of huts and buildings to give place
to bigger buildings should be stopped.
Already so many colonies have been built-up
with so much labour. Let it not go waste. On
the one hand the Government says that
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they do not have enough money while on the
other they are going to spend crores of rupees
on these Master plans. We should put off
these master plans till at least the people have
the means to make both ends meet.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Mr. Mitra, it is time to wind up.
Mr. Niren Ghosh.

SHRI NIREN GHOSH (West Bengal): Mr.
Vice-Chairman, Sir, this Appropriation Bill is
here, I should suppose, with American
blessings because it is a post-devaluation
measure. Our contribution to the .M.F, would
go up now because of devaluation by some
Rs. 300 crores. Our contribution to the World
Bank and other institution of which we are
members will go up by more than Rs. 300
crores. So | began by saying that it is an
Appropriation Bill with American blessings. g
2P. M,

Now I would like to draw the attention of
the House to the Independence Day broadcast
by the President of India, in which Dr.
Radhakrishnan has said that it is not
impossible to settle with China and we should
settle with China. That is his message. And [
would also draw the attention of this House to
the fact that Mr. R. K. Nehru, an cx-Secretary-
General in the Ministry of External Affairs, is
repeatedly saying that it is time that the
Government of India takes a new look at our
foreign affairs', particularly at our relations
with China. He has urged that we should ex-
change Ambassadors with China and explore
avenues of settlement, and the entire world
knows that the shot of China is directed
against U.S. imperialists mainly. It is with
them that they are at loggerheads, that they are
at enmity. So considering all those facts they
have urged that this matter should be settled. I
should also recall that our late Prime Minister
lawaharlal Nehru had said that the dispute
with China was a border dispute, that it did
not involve the question of sovereignty and
independence of India. So it is a border
dispute and a border dispute can only be
settled on the basis of give and take.

SHRI N. PATRA (Orissa): It was all our
giving and their taking.



4857 Appropriation

SHRI NIREN GHOSH: At the time of 1962
the negotiations could not start because the
condition precedent for it, laid down by the
Government of India, was that unless the
Colombo proposals were accepted in tota there
could not be any negotiations. So there were
the conditions laid down. Now the Colombo
proposals are dead. It is often asked, "Is there a
willingness on ths part of China to negotiate ? I
cannot answer for China. Indians cannot
answer for China. But it is for India to show
that it is prepared to negotiate, that it is willing
to appoint an Ambassador to explore avenues
of settlement and it is prepared to talk at the
conference table. If India puts forward such a
proposal and China rejects it, then before the
bar of world opinion, before the bar of public
opinion .

THE VICE-CHAIRMAN (SHRI
BHAaawA): What about the
proposals ? They are there.

M. P.
Colombo

SHRI NIREN GHOSH: But there is a
condition precedent attached to the Colombo
proposals. I say, "Why condition ?" Why not
meet without pre-conditions, as was the case
in Tashkent where India and Pakistan met ?
Before the Tashkent meeting the armies of
Pakistan and India were inside the other's
territory. In this case. at least their army has
gone back from the .

SHRI DAHYABHAI V. PATEL (Gujarat) :
They are still in the Himalayas. Where are
they ?

SHRI NIREN GHOSH: Here the army of one
was inside the territory of the other. Even in
that case we could go to Tashkent and we
could talk to each other, and I support that
move, and I hail that Tashkent Declaration.
The Chinese may hold a different opinion, but
our party hails the Tashkent Declaration and
says that we adhere to that course. Why a
separate standard is being maintained in the
case of China, none can understand. So it is
high time that I draw the attention of this
House that we place this thing in its proper
perspective so that we can have some more
elbow-room
to manoeuvre. In Asia we are being cornered
and we are more and more depending upon
the Western powers as a result of this conflict,
which is a tragic consequence as far as India is
concerned. Now if they say that the Congress
Party would
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not support it, I should say that it is you who
had raised the frankesstein and now it is for
you to come forward with it and adopt such an
attitude of willingness to negotiate without
any conditions, so that the world can
understand our desire for peace. I would urge,
as practical people, that Ambassadors be
appointed in both the countries and avenues
be explored for a settlement of the differences.
So this is as far as this' question goes.

Then I would like to offer a few comments
on the Draft Plan. I would like to say that it is a
Washington-London brand Plan. It speaks of
an outlay of more than Rs. 23,000 crores and it
is at a time when there has been devaluation of
the rupee and rise in prices arising therefrom.
So the actual amount at 1963 prices would
come to about Rs. 18,000 crores. Not only that.
Now you will say that even this Rs. 18,000
crores at the 1963 prices is a big figure. But the
physical targets would not even come up to that
level because the assistance to every single
project in the Draft Plan is tied to the so-called
assistance by way of loans that the United
States, the U.K., Germany, etc. wiH extend to
us. On them the Government is depending for
every single project, and for the private sector
the doors have been flung wide open—almost
Rs. 9,999 crores are envisaged for the private
sector; it will flow into the private sector from
the Western countries. So I would say that you
are offering the Indian economy on a silver
platter to the Western powers, and it is a Plan
not for independence, but for more and more
utter dependence on the Western powers
whatever the Pravda may write about it. That is
the real, stark naked fact. That is the way we
are moving into it.

Now as regards the export target, there they
have said that it will be more than Rs. 8,000
crores. | say that they will never be able to
fulfil this export target. Jute is suffering. Tea is
suffering. Textile is suffering. The market is a
limited one. It is an inelastic market. Whatever
we export, only if we export more than 150
per cent, of the quantum we have been
exporting now, then only we can get the value
in foreign exchange up to the level of what we
used to get before devaluation. As mutters
stand now, we have an exchange gap of the
order of nearly Rs. 820 crores. So this Plan is
totally unrealistic. It is a paper Plan. It
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has given the go-by to all sorts of scientific
planning. We know that the bourgeoisie
cannot plan anything in a proper and balanced
way, but whatever planning was there,
industries were supposed to be set up, but all
those have gone, and this Draft Plan means a
good-bye to all sorts of good planning. As
regards the agricultural sector, the fertiliser
projects, certain irrigation projects, all those are
the old British imperialistic recipes, and the
tragic part of it is that the highest priority has
been given to agriculture. Our wheels have
been turned back and we are now asked to
become an agricultural country, and not to give
emphasis to industry. And for what? For the
benefit of foreign countries we are to produce
cash crops, produce only the primary
commodities which the imperialist powers
want from us. So we too become an exporter
of primary commodities, and for almost all the
finished goods, we are to import from them.

THE VICE-CHAIRMAN (SHRI M. P.
BHAROAVA): HOw long will you take? Which
of the Demands are you speaking
on?

SHRI NIREN
Finance Ministry.

GHOSH: On that of the

THe VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): We had a full debate on
devaluation.

SHRI NIREN GHOSH: Because the Draft
Plan has come, I offer certain comments on it.

THE VTCE-CHAIRMAN (SHRI M. P.
BHARGAVA): The Draft Plan we will be
discussing.

SHRI NIREN GHOSH: In this session ? Not
in this session, we know it from Vice-
Chairman.

THE VICE-CHAIRMAN (SHRI
BHARGAVA): Please try to wind up.

M. P.

SHRI NIREN GHOSH: I have not taken
much time.

THE VICE-CHAIRMAN (SHRI
BHARGAVA):  No, no.

M. P.
Please wind up
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SHRI NIREN GHOSH: So all I would
say is that this Flan will bring tragic

consequences to the people of India.

As regards the living conditions of our
people what are we seeing today ? Whether you
admit it or not, there is actually a wage freeze
in operation. By hook or crook, by wage boards
and other means open to the government
machinery they are trying to see that even the
quantum if dearness allowance is not increased.
Prices are going up because  of devaluation
also and the people are suffering. Yet new
burdens, almost intolerable burdens are being
piled upon the people. The agriculturists are
suffering and because of all this you will not be
able to solve the problem of food and the level
of life of the peasants and the working people is
going down. The question of bonus, of dearness
allowance, of wage and retrenchment, lay-off
and unemployment, all these things are
stalking the land. So these questions are getting
accentuated. The working class struggle is
coming on, whether you like it or not, whether
you or | or anybody likes it or cot. The entire
policy of this Government has given rise to
this situation and the people are astir,
irrespective of political or party affiliations.
This is the position today and the people are
demanding food, wages, bonus and so on. One
after another bundhs are taking place. In
Bengal the kisans are leaving the countryside
and starvation is rampant. They are demanding
more ration. The working classes are
demanding more dearness allowance and all
over the country we see this picture. With what
are you going to reply to these people and meet
this situation ? Is it with perennial
emergency, with the Defence of India Rules
and the Preventive Detention Act or by calling
in the army often, by lathis, bullets, tear-gas
and canes, by putting Members of
Parliament and legislators in fetters and behind
bars, that you are going to reply to the people /
We beg of the Government on behalf of these
people, irrespective of party affiliations, to
come forward and do something for these
people.

As regards our defences, there is a fright-
ening burden being put upon the people all in
the came of defence expenditure, a crushing
burden crushing the back of poor India. We
cannot bear that burden. Why are you arming
like this ? {Time bell rings)
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[Shri Niren Ghosh]

Sir, you gave the other hon. Member thirty
minutes. Please give me a few more minutes.

THE VICE-CHAIRMAN (SHRI M. P.
BMA.ROAVA): That is all right. Please wind

up.

SHW NIREN GHOSH: Why we you
arming like this ? Nobody in bis senses can
talk of another war with China. In one month's
war with Pakistan as much as Rs. 500 crores
were lost both by India and Pakistan. They are
at the end of their tether. It is not easy for
India or Pakistan or China to go in for a
conflict, to take any war-like action, because
the situation is like this'. But continuously a
scare is raised and a scare, a panic is created in
the country to divert the attention of the
people. I think this is also an election stunt in
order to divert the attention of the people or in
order to scare the country into agreeing to
their imposing such huge defence burdens on
this poor country. Do you intend to become
the policeman of Asia ? The role that was
fulfilled by the Britishers in the old days? The
people are becoming suspicious about it. And
what is your entire defence structure 7 For
everything we depend on others. We cannot
manage without the help of others. In those 21
days of war with Pakistan we were finished
almost. All our components were gone. All
our tanks were gone and our planes were
gone. For everything we were dependent on
others. You are not building up a defence
industry of your own. How can the country
face such a situation, if sucR a situation
should ever arise, when the defence industry is
so completely dependent on Western powers ?
On the top of all that you are throwing this
burden on the people. It is a tragic thing and
naturally the peoples of Asia, the peoples of
tbe undeveloped countries are suspicious as to
why India is arming like this. It is time that the
Government took a look at these things. I
would say that reorientation is necessary. It is
time that a definite reorientation is made in the
defence policy of the Government and in its
external or foreign policy, also in the matter of
trade and commerce and in the matter of plan-
ning. Otherwise I do not know where you are
leading the country. So with these few
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words I conclude my observations on this
occasion.

SHRI 1. K. GUJRAL (Delhi): Mr. Vice-
Chairman, I am very much obliged to you for
having permitted me to get up and speak for a
few minutes and to take serious note of the
fact that the hon. Member, Shri Rajnarain
misused his privileges as Member of Parlia-
ment and made wild allegations, ill-founded,
without any documentation, without giving
prior notice and he said things which were
below the dignity of this House. Sir, you
might have noticed that of late the practice has
developed here—and some hon. Members
specialise in that—of getting up without any
provocation, whether in time or out of time,
whether any Minister is concerned or not,
whether the Prime Minister's name is
mentioned or not. Perhaps knowing their weak
political position they are trying to make
personal allegations. I think, Sir, that the time
has come when not only this Houste but the
country will have to take serious note of those
activities which outside this House we call
unsocial activities that are being brought on
the floor of the House. This is a question of
privihge. In the other House some time back
an hon. Member had made some allegation
about Prof. Humayun Kabir's association with
some people and then the Speaker laid down a
rule. That rule was that if a Member made an
allegation which he could not prove, then he
would have to pay the price for it. Sir, this
House has been known for its dignity.

DiwaN CH AMAN LALL (Punjab) : And
what is the price ?

SHRI I. K. GUJRAL : My hon. friend was
not here then. Kindly let me go on.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): He is asking what is the price.

SHRI I. K. GUJRAL: I am coming to that.
The main thing that I am trying to bring to the
notice of the House is that no Member
howsoever worthy or .

oft TIFATTIAW . A i 7.
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SHRI I. K. GUIRAL: 4s we have seen, the
hon. Member has developed the habit of
thinking that by just displaying a few
documents he can black-mail anybody. We
shall not tolerate this. He is in the habit of
getting up and making such allegations against
everybody and it is high time that you take
some action to maintain and preserve the
dignity of the House. We have put up with this
for a long time and it is high time ha stops
saying things in an irresponsible fashion and
attacking the Prime Minister and others and
bringing down the dignity of democracy.
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SHRI I. K. GUJRAL: I do not want any
mercy from my hon. friend. But I should like
to say this, that the time has come when we
should see that when a gentleman comes here
and makes an allegation in an irresponsible . .
.L116RS/66—6
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SHW RAJNARAIN: You are more Irres-
ponsible than myself.

SHri I. K. GUJRAL: I say that when the
hon. Member comes and makes allegations
without any adequate proof .

SuM CHANDRA SHEKHAR: On a point
of order. Sir. Shri Rajnarain said that Mr.
Gujral was more irresponsible than himself.

SHRI RAJNARAIN: Yes, and so many
times I say that

SHRI CHANDRA SHEKHAR : It is un-
parliamentary.

SHRI RAJNARAIN : I will say it so many
times more. If he says that Rajnarain is
irresponsible then I say he is more irrespon-
sible than myself.

THE VICE-CHAIRMAN (SHRI
BHARGAVA): Order, order,

M. P.

SHRI CHANDRA SHEKHAR: What Mr.
Guyjral said was that the hon. Member gets up
and levels charges in an irresponsible way. He
has not said that the hon. Member is
irresponsible, as was stated by Shri Rajnarain.
So I submit that those words of Shri Rajnarain
should be expunged from the proceedings. I
say this because he has referred to a particular
hon. Member and said that he is irresponsible
which is unparliamentary. Mr. Gujral never
said that.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Mr. Chandra Shekhar, you have
missed one thing that he said. Shri Rajnarain
has said that Mr. Gujral is more irresponsible.
That means that he admits that he himself is
irresponsible.

SHRI LOKANATH MISRA: On a point of
order, Sir. Now Mr. Gujral is raising a bigger
issue. I do not associate myself with all that
had been said by Shri Rajnarain against the
Prime Minister or any other Minister. But the
point here is whether, during discussion on an
Appropriation Bill, we could bring in certain
things which mwe c:innot bring in on other
occasions.

THE VICE-CHAIRMAN (SHW M. P.
BHARGAVA) : Mr. Misra, you should have
raised this objection when somebody else was
speaking.
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SHH LOKANATH MISRA: Now I want
your specific ruling he is dealing with . . .

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): What is your point of order ?

SHRI LOKANATH MISRA: He should not
go unchallenged. I want a decision from you.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Decision on what? Come out
with your point of order.

SHRI LOKANATH MISRA: Whether all the
Ministries cannot be discussed during the
debate on the Appropriation Bill in addition to
the particular Ministries that are in the Bill
itself. If some hon. Members have something to
raise against some Minister, is it very necessary
during the course of the debate to send prior
intimation to that particular Minister? During a
discussion on the Appropriation Bill it is
expected that those of the Ministers whose
Ministries are under debate would be present
here, have to be present here, but if for any
reason of their own they are not present here it
is not for the Member to take that
responsibility; it is for the Ministers to take
that responsibility.

Now, in the course of his speech Mr. Gujral
is trying to restrict the privileges enjoyed by
the Opposition. There have been occasions .

AN
abused.

HoN. MEMBER : They are being

SHrRi LOKANATH MISRA Somebody
might be misutilising ft but that is not the
point. You must understand the thing in its
real perspective. You raise a point here and
because you are in a majority you get it passed
somehow with your majority votes.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): What is your point of order ?

SHrRl LOKANATH MISRA: The point of
order is, he is going on challenging the
privileges of the hon. Members of the
Opposition and therefore I would like a ruling
from you whether such references can be made
during the debate on the Appropriation Bill or
not.
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THE VICE-CHAIRMAN (SHrRl M. P.
BHARGAVA): There is no ruling to be given.
Every hon. Member is expected to use his own
discretion what he should say and what be
should not.

SHRrI 1. JL GUJIRAL: Sir. I was saying this—
and how Mr. Lokanath Misra is upset —whether
abuse of privilege is also a privilege. I think We
must draw a line here that licence is not a
privilege; here a gentleman gets up, uses the
forum of this House and tries to misuse the
privilege. That is my entire contention. My
point is, if any Member here rises and makes
allegations which are wild, which are
unfounded, which are irresponsible, then this
House—and 1 hope Mr. Lokanath Misra will
agree with me—must lay down a rule and that
rule is that if that Member is unable to prove
the allegations, then he must forfeit at least his
membership and retire from public life. I
challenge the hon. Mr. Rajnarain, if he is unable
to prove to the Satisfaction of this House any of
the allegations that he has made, will be retire
from the membership of this House? That will
be like a gentleman.

oft TrATTYRE @ F AT S 9
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THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Let him finish.

SHRI I. K. GUIRAL : I am not accepting the
challenge; 1 am giving the challenge and my
challenge is that the allegation made by Mr.
Rajnarain is not only unfounded, Is not only
irresponsible but is absolutely false. Therefore
while having discussions here, while letting
the Members have the privilege, as Mr.
Lokanath Misra says, to have complete
freedom of speech to say whatever they wish
to about the Government, about its activities,
about its policies, in the interests of the dignity
of the House, in the interests of parliamentary

democracy, fat the interests of the values that
we all like
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to preserve, such irresponsibility should not be

permitted.
i TEATEW : TN B TR
¥ fox geane forn & o= wferd 3@
A A g fF sy sfar 3 @
fe F§ o oRee @ 9 A T,
W A a & @i O o wrd aE
o 7 71 oy guer T g ot
TAUF §9 § g9 FIeH § ) WA A
O Ael FY § AT I AT A TG
% 97 SaT 99| 3 & famw dur
A
THE VICE-CHAIRMAN
BHARGAVA): Mr. Bhandari.

(SHRI M. P.

SHRI M. M. DHARIA (Maharashtra): Sir,
on a point of order. What Mr. Gujral said was,
the allegations made by Mr. Raj-narain were
false. He never said that Mr. Rajnarain is
false. But Mr. Rajnarain haa said that he is
false; that is not parliamentary. That is my
contention and the hon. Mr. Rajnarain should
either withdraw the remark or it should be
expunged.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA); A Member cannot be false; he is
very much real, bodily, physically. Yes, Mr.
Bhandari.

sft g fag wWardt (T - 99-
TUTER WA, IF, N B e
a@R A o fear & SO @O Ag
aa A AT W @ w1 & fog
ATGHTR KT FAT AGAT § | 9 § TR
F1 AAYTIA AT € HYAT 99 ¥ A
W U T F TOHT T NN
o, O & a2 7w 08 faw gk aw
o o @ § forrnt ey a9 e
¥ ¢ 3 fow wy ofomy @§ g e &
§ Wl ¥ WK R IF AT
amar agar § fF s g W
ar 3 W FEEE & g gae
FrR afrmt w1 avard fagsr
R @ gt g Wit suw afomy
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WA IR T s gw g fF
AARA F FTOT ZHIX & 92 HWR 37
¢ S TS FH T B FAEFAT WEgH
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? =t X ¥y sfedew § Sv-nfa
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oo aifafrm e SR g 7 TR
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e o IR GMRAQ

o, @t v W e § quy e
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[=fr g=x fog woidr]
a & fF 3% 10 %7 9men AE v
e
[THe DEPUTY CHAIRMAN in the Chair]

ag a2 ey 3 ara 2 5 et aw
OF &[T TOA & @9 F Fa1a7 HA Al
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WEd #, afadw d GIAT T A A
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& fad, wam & 99 =0 3w & a9 9%,
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qg T 2, guHr a7 wlaal v @
AT war q Aafed 1 faEw go
A F T @AW AT HEeArwar F
HYT gEATAYAT & G FIA T, T
#1f gEifedm a8 § 1 safad 5w
v H Seohe (e aer &y
q4% & Ay fed fF w9 q% 2w afaw
gfie & s &= 1 0 7 Fd a9 qaw
gg Wit A1 B g qgrd SRl
ag fraim amaws & )

fevar & fau o 39 a<d #4r
o | § S & oo oifedt §
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# faarg Al @ fgd | 9f W@ a@
A ga & v oo @ Sl & gror A &
UHE FT T TR, FW GAAT I AT
) o1 W §, vfewm F gro g
§T dFT Y ORI T AT FEr v
W& | I & e § THIC | §HaFE
W g AT TN 91ied | weat &
froafor &Y afy <91 & arawgwar §
|IE-AT9 T UEAT B g EF qw |}
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warer WY A% | 4 et § @ A A %
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SHF] W AT TA T AT AT A7 @Y
&, Suw T o w1 ) w2 fafae
FHOE & A0 § 39 A9 F1 9T
#YT SR TAT FT TF W A0 AT
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=T A€ wHA | T oy 0 v, for
AR F T g9 § fSNFEHT FaT T
fr ofefd & fAiE ot offam
@ T & 7 I At W A @ R K
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& HTH, AT TEET T G, ITH AW
oY 99 w99 wer AT fA¥ & § Ay
fadt ot & 1| AR 3§ TR Ahw
fie sa%r wom fed o, ool @ o,
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I der & 1, | agm 5 awe
W] wig w2 5 W & feay &
W F AT SAA FAT, AT TIINLRE
wwd, 7, anfE g A R T
® 9T A WE Se% AC A0 | fEx
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wigde ¥ grge W AR 99 X fFe
FE oifeld [Wifs sl 1 WeEr
& TarE Wz § A TR o @
AT oot gt gt S99 iy g4EfuT
TEE & IAAT Y A AT AL WA
AT & 1 TR TR T OF
FIRXFTFGI AT A T &
fad wuw gfae selfsandz 7 g,
1962 A vF foid &1 U i fs
™ W T AW W U ey
wfva alF y frr g o 5@rs, 1962
# sgiv ag foig #x 4, 8f7 gad
T AN, 1962 # I T A 16
HTE T H1 argde A1 fEar w0 ®
ag sy =g fe forw o @ faems
ww wfafer o w0 foaw T
a1 IS 1962 &, SW W A, A Q
U A, A ¥ aRE 4 5 AR A
AT, 1962 7 & 16 T To FT AT
g fem i § 5 @
ot T G TR NTATT & Ey
et 7 afFT wF ¥ a7 & =i
A & vm ATRAY o1 AT 7 THH
i afdedo oiefeae a1 159 @@
& aqEl § & 40 A9 arede IEn
aR AT AR VTR am asA faar &)
fo % i s o iR a
i Ty famn § 7 g F ¥ fR
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¥ swvim ol fd T amde § @

st &< fzar qar & ? e ag @

fear wmm, &Y 51 w4 F a7 52 o

i oo T, T aw W 2T ) aa-

HEaT )

THE DEPUTY CHAIRMAN : You must
please wind up now. The Chair has shown

discretion and given so much time for this
Bill, but this wiH be endless at this rate.

ot g7 Tag Wt ",
TR WEAYW 2 | AT awy T o @,
o gEei A faar g

Tewfy . @ gTEr A avwd

g, a1 oY @y FY g Sfed &
FEATE |

ot e fog werd © 3ol ¥ sl
T IR A1 GET @ g e

agi 97 feaeag semEq & i &
AT 7w F1 € R | § 9w a7 I
AT |Tgar g o faeeft § sei 7 9w
F w v A1 TaAe when § frert
¥ aAEATE AW w47 TS & 92 udw
E & ATIA I T qATA A A®
FewT gat & | faed i are § 9 s

Cdmgen € ) AGR F AW § Oy A

w1E wE ST FLET A AreErE o g
g e ag oo ama &t 35 a4t
Y § YT 9 T 4TS ) Sedt 3 fAger
X, IAF UATTHEA W AT o § I
ST F Feal  Seal g4 HAT Avfed |

faeelt & grefam areery 8 v+ gy
& 1\ % Avan g fr %€ Gt afear e
¥ ag af & fomar anfefnasy fomr-
Argw 721 fman aa § ) &fe gy afaat
w s fza § a4y & ? ag afcoar a9
@ § e aw gl ¥ §a g
g afedl #) 3aew g e )
AW FASFUT 99 a0 q W™
afeat & @Y § st 90 0¥ To
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[4Y g7 fag werdt]

WY T ATTETR T afeqdl 7 a9 €
¢ 1 o g OPOE 6, 9N AT
aferat 7g ¥ T FA T W
THIUF S F3, 78 frfl Wt wwie
& redfpifeg aff & | gard wd
¥ ETEET & Froon, a7 9% o
#ify fraff@ @ s@ & wrwr &
73t 737 Al AT @ TR G
T UF FT g7 59 Ao w7 q|@r  frww
AR I L I FAA W&
AT F ATEr 9 3% |E w1 AW
T 1t fgma & arfrerd A | |
WA It F g ey A
aefr gk ofcfeafs 4 fasre #om
afgq | wre Al #T A1 ag aga
T F=qTg AR F FIL M |

whad -

Iqawmfa : IT AN AT
FCAT TRY | 99T 51 Fre fag 1

sft oW ;e §8 HR
g &ifore |

ety :
TEr

off goa< fag wart @ 15 fqae
& g fag o §, & A
wxedt & a1 40 fiyre & fog

15 fgqz & wamr

Iqawmafe : 3 Agf awwy, a0

One hour we have given

for this. You have taken more than your

time. You can speak till 5 O'clock if you
want.

sft g fag Wt FT wa-
¥ Agt F N F awrew w@TE |

Tra DEPUTY CHAIRMAN : Mr. Abdul
Ghani.  Just ten minutes.

[RAJYA SABHA]

(No. 3) Bill, 1966
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wind up.
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[le 62 ]
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Tre DEPUTY CHAIRMAN : That will
do.
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THE DEPUTY CHAIRMAN: That mil do.

THE DEPUTY MINISTER m TUB MI
NISTRY ofF FINANCE (SHrl L. N.
MisHrRA) : Madam Deputy Chairman, I
had come to this House with a non-contro
versial Bill and I never thought that ono
or two Members of this House of elders
would take the opportunity of making this
Bill so explosive. I will particularly refer
to some of the points made by Rajnarainji.
You were not here, Madam.....................

THE DEPUTY CHAIRMAN: Yes. but 1
have IMened to everything.

SHRI L. N. MISHRA : What he said here has not
only hurt us, it has made us feel angry also. And
you know and the nation knows—our Prime
Minister is a symbol of Indian nationalism, she
represents our nation, she is our chosen leader.
By talking something irresponsible and baseless, he
has done a great disservice, not only to his party
and to the House, but to the nation and to the cause
of democracy also. I will use mild language and
say that I condemn such kinds of utterances and
would say, on the basis of the information that I have
with me at the moment, that all the allegations made
by him are baseless and wild and Rajnairainji
should not have chosen to speak like this.

Then I would like to come to some of the
points made by some hon. Members on Monday
and today also. Firstly, I wiH take up the points of
Shri Anandan who spoke about the Deamess
Allowance Commission. He thought that it would
hare been better if dearness allowance is merged
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with the basic salary. He is not here. But for
the information of the House, I would like to
say that this question has been examined some
time in the past also, and we have come to the
conclusion that it might not be in the interests
of the workers themselves to take such a step.
I will firstly say that if dearness allowance is
treated as pay, Government will have to pay
more by way of (a) increase in pension and
death-cum-retirement gratuity on retirement;
(b) increase in Government's contribution in
respect of persons serving in Contributory
Provident Fund terms and (c) increase in
travelling allowance, overtime allowance and
other allowances which are based on pay.

On the other hand, Government servants
who are provided with Government
accommodation will have to pay rent at
increased rates as the portion of dearness
allowance that is treated as pay will be
reckoned towards emoluments for the purpose
of house rent.

Further for considering the portion of the
dearness allowance that should be treated as
pay, it would be neeessary to determine the
level below which the index is not likely to
fall in the foreseeable future.

I might mention that the pros and cons were
discussed at a meeting of the Secretaries of
Finance, Home, Labour and Railways some
time back. It was felt that it was difficult to
judge with any degree of certainty at what level
the prices would eventually stabilise. Until an
expert study was made to assess such level,
consideration of this would have to be held
over. I am not closing the issue at the moment.
But I would say that the suggestion of Shri
Anandan is not as simple as he tried to make it
out.

Then he referred to the Dearness Allowance
Commission. | spoke about it the other day
also. It has been set up and Us terms of]
reference have been announced and it is going
to look into the various points mentioned by
the hon. Member and other organisations of]
the hon. Member. There is no doubt about the
fact that the plight of the employees is bad, not
only of the Central Government employees but
also of the State Government employees, as a
result of the rise in the prices and this has
affected most of the people, people belonging

[31 AUG. 1966]

to the fixed income group. Ido

(No. 3) Bill, 1966 4888

not dispute it, nobody can dispute the point
But the question is what strains we can take at
this moment, how far our nation would be able
to carry the burden in the present situation of
our national economy. That is the point.

So far as our intention is concerned, as you
know, our Government is pledged to the
establishment of a socialist society and, as a
rule, a socialist society looks to the interests of
the under-dog first and these employees belong
to that category and we have every sympathy
for them. But the question is of time and we
feel, especially after the devaluation when the
question of the economy comes first, that it
might not be feasible to increase any kind of
emoluments or take any additional financial
responsibility at the moment.

Then Shri Das from Orissa referred to the
working of the public sector projects rather in
a condemning fashion which, to my mind, is
based more on subjective considerations than
on any objective approach. Particularly he
spoke about the Durgapur Steel Plant. We will
pass those points on to the Ministry concerned.

Then, before I come to the main speech of
Shri Mariswamy of the Swatantra Party, |
would like to say something about what Shri
Sri Rama Reddy said about the implementation
of the Plan. He spoke of people's co-operation,
etc. We do need people's co-operation in a
democratic setup; no Plan can succeed without
the people's co-operation. We do not have a
regimented economy. We need people's co-
operation and for that organisational support
and all-party support are needed and we
welcome that kind of co-operation.

Shri Parthasarathy spoke about the Salem
Steel Plant. The former Steal Minister is here.
He had every sympathy for it; I am personally
for it and I would be the happiest person if any
decision is taken to have a steel plant at Salem.
Then, he spoke about more emoluments to the
Judges. Perhaps a Bill is coming before the
House on the subject and the House will have
an opportunity to discuss that point.

Then, Shri Niren Ghosh, spoke about having
seme kind of understanding with China. I can
only say that the policy of bis party is well
known to us and the
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LShri L. N. Mishra.]

Government i* aware of the suggestion made
by Shri Niren Ghoih. The External Affairs
Ministry and the Prime Minister would be the
proper person to look to the suggestion made by
him.

Then the question of economy was raised by
Shri Mariswamy who made a really powerful
speech on Monday. Some of the points that he
made were—why have devaluation ? Why have
Plans at all ? The three Plans have not brought
any good to the society, the food situation is
bad. At the same time he said that the setting
up of cooperatives and Super Bazars is not the
remedy to the malady. He thought that
something else had to be done, that there must
be increased participation of the private sector in
food and that would solve the food problem.
The State comes into food so far as the trading
part alone is concerned. So far as cultivation is
concerned, almost 100 per cent of the Indian
agriculturists are in the private sector. Where is
the public sector in agriculture ? Then he talked
about the law and order situation and he said
that it is too bad in the country. He also said
that the country's condition was better during the
British regime. Perhaps he forgot what happened
during the Bengal famine when more than 30
lakhs of people died and no voice was raised
and I do not think today there has been any
starvation death but still he feels that those
days were better than the present day.

st ORI . IR 9AT AL

g grta, #AF ArF aET A A

g )

SHW L. N. MISHRA : Then he asked :
"Why are we living beyond our means ?' He
said that there is need for economy. That last
suggestion I welcome. 1 say that it is a nice
suggestion that there is need for economy.
Whether we are seized of it or not, 1 would
like to explain.

The question of effecting all possible
economies in civil expenditure has been
receiving active consideration of Government
in tbe context of wvarious decisions and
developments taken after the preparation of
the Budget estimates for the current financial
year. That is even before the devaluation. It
has been decided to effect

cuts to the following extent in the Budget for
1966-67 :—

(i) 3 per cent, under revenue expenditure of
an administrative nature.

(i) 5 per cent, under capital expenditure;
and

(iii) 15 per cent, in civil works.

I might say as a person having something to do
with expenditure that I would be happy if we can
achieve even this target especially in the situation
in which we are placed. A Committee of
Secretaries headed by the Cabinet Secretary and
including the Secretary to the Prime Minister,
Secretary (Planning) and Secretary (Expenditure)
has been set up to make a quick review of the
Budgets of individual Ministries with a view to
effecting substantial economies in addition to the
percentage reductions mentioned above by
postponing or slowing down all less essential
activities ~ without  affecting  seriously the
development programmes. Efforts are being made
to complete this review before the end of August
1966. In addition, a number of minor measures of
economy have aho been decided in order to
strengthen the climate for economy, such as
reimbursement of only economy class fares for air
travel ex-India, reduction in the rates of incidentals
for air and rail travel, reduc tion of expenditure on
staff cars, confe™ ences and on deputations
abroad. It has also been decided that there should
be no change in the existing structure of salaries
for a year or two.

The administrative Ministries have also
been asked to conduct similar reviews of their
activities with a view to effecting larger
economies in their budgeted expenditure.

Then I would come to the real point that Mr.
Mariswamy made that day. He talked about
devaluation. Devaluation we have discussed
for 4 or 5 days in this House and the Finance
Minister has given his reply and I do not think
I can add anything to what the Finance
Minister haa said.

SHRI S. S. MARISWAMY: On a point
of clarification. The hon. Deputy Minister said
that I am opposed totally to planning. I would
make it clear to him and ask hint
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I had

to read my speech once Again.
said

THE DEPUTY CHAIRMAN : He will do it
later.

SHRI S. S. MARISWAMY : I had said that
we can have planning, a smaller one, without
resorting to further taxation and borrow: rigs.

SHRI L. N. MISHRA: That is why I said that
you are opposed to our strategy of the plan. I
saw that you were sitting here. Mr.
Mariswamy, I know your philosophy and the
philosophy of your party. I understand for what
you stand.

Then he said that there should be no
planning. I feel that to talk whether there
should be planning or not is merely an
academic thing, an unrealistic thing than
anything else. This can be debated in some
colleges or in debating societies, or in the
school debating societies but not in a House of
Elders whether we should have planning or not.
Planning has come to stay and Mr.
Mariswamy has to put up with it and reconcile
to it. We have chosen this line and we are
determined to work on this" line. We cannot
back out and we shall go ahead on this line and
with the strategy that we have adopted. We
will have more of public sector and less of
private sector. Mr. Mariswamy must
appreciate that.

SHRI LOKANATH MISRA : Would you go
ahead with it even if you are convinced that it
is a wrong step?

SHRI L. N. MISHRA: No, I am not
convinced. The moment we are convinced we
will reconsider it. We are not yet convin ced.

(Interruptions.)

SiA7 LOKANATH MISRA : He says that
we have to put up with whatever it is. Is lie
convinced that it is wrong?

SHRI L. N. MISHRA : It is not wrong. The
people of this country have put us in power.
We are running the Government of this
country. They have voted for this philosophy
and policy and the people of this country stand
for this philosophy and policy.
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Then Mr. Mariswamy spoke about the law
and order situation. It would have been better
if somebody on behalf of the Home Ministry
were present [ have been asked to say
something and I think I should say something
on behalf of the Home Ministry so that their
case would not go by default. I will only say
that I do not think it is so bad as stated by the
hon. Members in the House. It is a fact that
there have been demonstrations in some parts
of the country but if we look to the origin of it
we will find two things at the root of the
problem, namely, the people in the Opposition
have tried to take advantage of the difficulties
and strain created as a result of the country's
difficult economic situation. The Government
have tried to meet the situation effectively in
all the States. It is wrong to say that the
Government have failed in this regard. I am
constrained to say that till the general election is
over our friends in the Opposition would try to
make the law and order situation difficult. We
are conscious of this fact. In a pre-election
year, all the parties in the Opposition would try
to discredit the Government. I do not dispute
the point that they have favourable wind to
accentuate the situation. As I had said the
major causes are the food problem and the
rising prices. | would repeat here that when we
talk of the law and order situation we must not
ignore one fact that th* basic reason to-day for
the present discontent is more political than
anything else. This aspect of the problem
cannot be solved unless all sides of the House
co-operate with the Government. We believe
in a stable Government, a stable country and if
we want it, then all sides of the House must
co-operate in this period of crisis arising out of
the difficult economic situation.
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[Shri L. N. Mishra.] So far as the
Government's part is concerned, they have
done their part to meet the challenge of the
time and are determined to do so in the future
also.

SHrR1 BHUPESH GUPTA (West Bengal):
The difficulty in giving our co-operation is that
you are co-operating too much with Aminchand
Pyarelal.

SHRI L. N. MISHRA : I am not. Perhaps
you have taken some brief on behalf of some
other people.

THE DEPUTY CHAIRMAN : Please let the
Minister finish.

SHri LOKANATH MISRA : Let him make
sure that he does not go in my name this time.

SHRI L. N. MISHRA: You are Loka-nath
Misra and I am Lalit Narayan. You must know
it.

They referred to the railway accidents. This
question was discussed in the Lok Sabha and
Mr. Patil had replied. I do not know whether
this House has discussed it or will get an
opportunity to discuss it.

Then there was an attack on our economic
policy and I will say a few words about it and
then I would have done. Mr. Mariswamy as a
true representative of the Swatantra Party has
again attacked our economic policy and picked
up the three Five Year Plans as his main target.
Planning has been accepted as a national
policy as I stated and there is no escape from it
so long as we are in power in this country. He
said that the three Plans have achieved
nothing. I need not go into the detail about the
achievements of the Plans. I bad already
spoken about the achievements of the Plans
when [ was speaking on this issue on
devaluation. I had spoken at great length on
this matter. The Plan has two or three points
and he must accept them. I am asking him
whether the Plan has not put our stagnant
economy stirring and moving. I ask: 'Is it not
because of the Plan that a traditional society is
getting modern and mobile 7 We are pledged
to have a planned way of economic
development and we have been following our
chosen line with determination and courage.
Our Government—the Congress Government—
shall not leave that wise line; no matter,
what difficulty we
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undergo, no matter what rough weather we
face. We shall not go the Swatantra way. We
believe in having a socialist society and we
shall do our best to establish that society. The
hon. Member might appreciate that socialism
implies radical change in the prevalent patterns
of thought and behaviour and planning alone
can lead the country to that. To us socialism is
not only a national goal but also a functional
force. In the measure in which our economy's
functional role is enlarged and strengthened,
we shall come nearer to that goal—the goal of
socialism. To us socfal-is'm is not a dogma, as
Mr. Lokanath Misra says. It is not a policy only,
but 1 might say that it is a faith to us.
Therefore, any talk against planning is not
going to help us.

With these words, Madam, I have done. 1
will again say that we stand by our economic
policy and we will try to stand by it in future
also.

THE DEPUTY CHAIRMAN : The question
is:

"That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the services of the financial year 1966-
67, as passed by the Lok Sabha, be taken
into consideration."

The motion was adopted.

THE DEPUTY CHAIRMAN : We shall now
take up the clause by clause consideration of
the Bill.

Clauses 2 and 3 and the Schedule wert
added to the Bill.

Clause 1, the enacting Formula and the
Title were added to the Bill.

SHRIL. N. MISHRA : Madam, I move :
"That the Bill be returned." The

question was proposed.

S phe 1 e 62
uss e J ot il
Al Oy &5 5 L Gl e

Eolosl 2 2y 5 a2l
B e




4895 Appropriation

It eyl &5 2 0, T 5
Pl o b Ol k) g S
o - o A1 UK Gl
2 o el 4 WS O Lgmew
290 et pap o Al 5 e &S
Sl b i T e il
! 4 Jale bad Ol i
S Sl o g ol S8

Sl W Wil K el S

JLIRRCH!. SRy S ¥ R PR
Ml ayler &5 2 4 ol
o 2 (Pickets) K 32 o
L PAC)- -l -4
S aHk ey s I
S ot S Skl 2 pd
KpS _G J Sl S
P S bl gk Gyl
o) g sl 2 e o
Kb oo ! o2 02 S
S S S S S bk
LS sl K b ol 4 oy
» e S o 5 e pla
G b,k oy WSS
il § ol e L Oy s
2RSS ol K G Kes S
- N Lk 5 (Agriculture)
4 g N ES s el 5 R
chesm &5 o el LS
S S B 18 o 5
o Ol b Gles dal w9
S S o S o A
L1 16RS/67—7

[31 AUG. 1966]

(No. 3) Bill, 1966 4896

S Wl g ol 2l 9 A
Shoum 05 e’ S & S
S0y 5 lay ysla dalgS |
piigd A el G s
Lis Oly 55 rte WSl ol e
5 e DSy S1 45 b
S0 b Glys 3 an K M g

1 f wegw ot A=, fed A,
fedm fafares 7 fogd fEAT &t qqm@
fear o1 f5 offam a@ fee v
9 qW @ § AT AT TS I gAT
ffag g adzd saram Gt § fs
ZUIR AET & wrE A AR WA
g sgrae A wer vt fagw e
gG1rfammgfemifiamg s
fag o gfza o, 2w fafmee T
fedia fafirezT #1 7 a7y A oF aawl)
Ten =ra & wifge fa ot «1f am
@ & AT are ghir At Suwr e
fiear oo | %W 3w % S fosga
gAR A ag & fF gt T q N
fm!i't'!:ﬂ (Pickets)gaqﬁ (ﬂ'ol{oiﬂ'e
(P.A.C.) & & & &R Fux ik
9T ¢ @YW g gawE 3 qw
a7 wifre sam 3w wWifs gward
g% @ AT 9T @t
&Y 2 o717 fad 9o Uo Hle & @AW
§ zafeg & agm fs a7 3 |wf
¥ auedy & o0 agt 9 s AE W
geromw far e fore @Y &1 qave
1 STu AGifE 99T 91X AT g4I A
&Y, T 7 &Y, IRA ITER F g A
A, 3% oiFe=ET (Agriculture) #Y
a#wT q & | fa= 51 o g s dfes
# a8 $g1 wgat § fw 7Y o sp@a
3 sraz 7w fag famd drasw faan
Y A AT F v & Foreey

t[ 1 Hindi transliteration.



4897 Appropriation

[ a5z it ]

didl st § 7 aF AR § S
faar 2 f& guscr § 997 9q7Ee &
AT agi & A0 Fi queAr 20 AR
gafac fahia fafaescarie amew fafatet
#Y qaA ZAT Tifgq (& e e
gHAT FIIT A7 3IA FT qE A1 wqE
feay sqarn

SHri BHUPESH GUPTA (West Bengal):
We have been told a number of things about
co-operation nnd all that. We do not wish to
go into this thing. It is very difficult to think
even in terms of co-operation when they are
co-operating so much with the monopolists in
the country and with the Americans abroad.

SHRI L. N. MISHRA : Question.

SHRI BHUPESH GUPTA : Therefore, it is
pointless for them to ask us to cooperate. I will
give you one example. This is one of the
reasons why I have got up. Now you will have
seen in the papers today that practically no
Opposition party attended the meeting of the
Prime Minister's so-called Informal
Committee on the Plan.

Madam, this Committee was conceived of in
the old days when Nehruji was alive with the
idea  of associating the  accredited
representatives of the parties and groups in
Parliament with the formubition of the Draft
Plan. It was intended that this committee
would come into operation before the Draft
was drawn up, in fact for preparing the Draft. I
remember, and [ speak from personal
experience in this matter, because I have been
associated with all these committees ever since
the first Five Year Plan came into existence,
what Panditji told us at that time that in addi-
tion to having a Parliamentary Consultative
Committee on Planning, he would like to have
a smaller body where some Members of the
Congress Party, very few, non-official
Members plus Members of the Cabinet
concerned with planning, especially the
Planning Commission, and one Member each
from the parties in Opposition should be
invited so that we could have exchanged all
views with regard to the experience of
planning operation and also with regard to the
strategy of the Plan that is to be formulated.
Now that was done well before the
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Third Plan came into existence. In fact, as you
know, the Third Plan Draft outline was
presented in August 1960 or even, I think,
earlier, about nine months before the Plan
period began. Here only the other day after
four months of the Plan period we have got the
Draft Report. But one thing I wish to invite the
attention of the House to. When Shastriji
formed this Committee last year, we were
given to understand that what late Prime
Minister Nehru was following would be
followed, namely, discussion with regard to the
strategy and so on of the Plan. One meeting
took place and now that Committee is dead.
Again, therefore, I am saying that one meeting
took place during Shastriji's time last year
before he went to the Tashkent meeting where
we discussed as to what would be the strategy
and ito on cf the Plan. The Planning
Commission was asked to prepare documents.
Nothing was done. The tragedy happened.
Shastriji died. Now the meeting was called by
the new Prime Minister and Mr. Asoka Mehta
came there with the Draft of what he called the
One-year Plan in his pocket. Now everybody in
that meeting was dissatisfied with the
document that was presented. We were told
that we were there to discuss the strategy and
principles of planning and it is for the Planning
Commission to draw up a detailed Plan. I do
not know what Mr. L. N. Mishra is going to
say now.

Madam, he even suggested that we should
discuss as to how the Third Plan should be
worked, that we have tc formulate the basic
strategy, the bzsic approach and the basic
guide lines for the Plan. Now, Madam Deputy
Chairman, the suggestion was accepted. And if
I am not mistaken, the Prime Minister herself,
in this meeting, said that we should like to
have in this meeting something of a brooder
nature, something dealing with the best aspects
of planning which could arouse the people. It
was decided that Mr. Asoka Mehta, the
Planning Minister, should present the docu-
ment. He put the Plan document in his pocket
and went away. Meanwhile, of course, they
quarrelled amongst themselves. I need not give
that story. There was a lot of quarrel on the
Government side, one Minister naming the
other Minister, the Planning Minister naming
somebody else and so on. Of course, the Prime
Minister asked us not to divulge anything. I
am
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not divulging anything except that there was a
quarrel. You will, I know, all be interested in it
if you can give me thirty minutes to divulge it.
After that nothing was done. In that meeting at
times I thought that perhaps some people were
coming to blows sitting on either side of the
Prime Minister and the lady looking blank. We
were never faced with such a situation when
the Planning Minister, other Ministers and
others were not only at dagger's drawn but
were about to come to blows. But we are men
of peace and we brought them round.

SHrIL. N. MISHRA : Really you are.

SHrRI BHUPESH GUPTA : We got them
pacified. Do not think that we are quarrelsome
people. Not that we cannot act in such situations
to pacify. After that, what happened ? Now
there is the Planning Minister on the Treasury
Beeches, such an arrogant and such a conceited
man that he did not even care to consult any one
of the Members and did not even care to call a
proper meeting to discuss what and how we are
going to do all this. The gentleman went to the
United States of America and started saying all
kinds of things—"The womb of India was
opening up"—fantastic nonsense never uttered
by any intelligent Indian. And 1 was surprised
that Members —I was at that time abroad, but I
was surprised that Members of Parliament did
not haul him up for that kind of fantastic
utterance. I know he is a phrase-monger. I know
he likes American phrases. I know he reads
American books and he love'? certain phrases.
But he did not know what he was talking there
in the United States of America when he said
that the womb of India was opening up. The
man should have been given a sack then and
there, and the Prime Minister thought perhaps
that nothing wrong had been dor>e. Not only
that. After having made that monstrous
utterance, unthinkable from a Member of the
Government in regard to a country like ours,
that gentleman then developed the theory of so-
called back-seat driving, another phraseological
flourish from that quarter. What was that
backseat driving ? He may think in term.-' of
being an orderly or a chauffeur or some such
thing, as cleaner of a motor-car of an American
multi-millionaire. But we do not think in this
term. We want front-seat driving. The
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wheel mus't be in our hands. The gear must be
in our hand. We shall be sitting in front and
our people sitting in back. That man, called the
Planning Minister—1 have an abomination for
his name, I must say—declared there that wc
are for backseat driving. Now if you want to
offer India to be exploited, molested and raped
by the Americans, if you allow our country to
go in for back-seat driving, you cannot expect
co-operation from the Opposition who believe
in planning in a democracy for the well-being
of the people. Theiefore 1 say that this
Government is the bust qualified to call for co-
operation from the public.

SHRI ABDUL GHANI m Madam, tLis is the
third reading, and is it proper for the hon.
Member to speak for so long when there are
others to speak ?

THE DEPUTY CHAIRMAN : It was five
minutes, Mr. Gupta. You have exceeded
your time. Please finish now.

Surt BHUPESH GUPTA : Therefore I say
that this kind of thing should not be said. One
thing more and I finish, and that is a very mild
matter but very imsrest-ing. Well, there are a lot
of things to show how the moneys are wasted. 1
shall cite just one example. A lot of things has
been revealed in the P.A.C.'s report concerning
Aminchand  Pyarelal. Now about this
Aminchand Pyarelal, I may give you something
which perhaps is not yet known to many. Here
the matter is about Aminchand Pyarelal and
Kfeemcband Rai'<umar. They used to import
steel, and with the help of the Chief Controller
cf Steel mani-i pulated to obtain very high
prices from the consumers. They import in one
steamer 3,000 tonnes of steel, but there wiH be
three or four invoices for the same quantity. But
of this, invoice for 2,200 tonnes will be at Rs.
750 per tonne; another 300 tonnes at Rs. 950
per tonne; yet another 300 tonnes at Rs. 1,150
per tonne, and the balance 200 tonnes at Rs.
1,200 per tonne. And now how it was done ? It
was really being done in this manner. When the
Steel Controller allots steel to any party, he will
not allot more than 200 tonnes, and if any party
refuses to pay such a high price as, say, Rs.
1,200 per tonne, he wiH be shown the actual
invoice of Rs. 1,200 per tonne to convince him,
and the steel control authorities help
Aminchand Pyarelal telling
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the party that this is the only lot available,
thereby asking the party either to take it or
leave it. The consumer thus is forced to pay
the highest price, and Aminchand Pyarelal
will get not even the average, but the highest
price.

Now here again there is another instance. In
Madras port it happened and Aminchand
Pyarelal had to pay heavy demurrage at one
time. Then the Customs authorities intervened
and got the things cleared in favour of this
particular firm.

One point more in this connection, and they
should enquire about it from the West Bengal
authorities. There is some financial institution
in West Bengal presided over by an ex-
Congress M.P., Mr. Basu, which advanced,
according to me, a sum of Rs. 10 lakhs, if not
more, to Aminchand Pyarelal. It is for the
Central Government to find out the true facts
of the case. Mr. G. Basu, a chartered
accountant and an ex-Congress M.P., as the
present Chairman of the West Bengal Financial
Corporation has given Rs. 10 lakhs from the
funds of the West Bengal Financial
Corporation to Aminchand Pyarelal to start the
Park Hotel at Calcutta. It is worth mentioning
that this finance was given to them even before
they got the licence to start the said hotel just
as in the case of the Jayanti Shipping
Corporation—we will come to that—where,
before the company was registered, money was
advanced. Here they did not get even the
licence to start the Park Hotel, and yet I am
told that to Aminchand Pyarelal, through Mr.
Jit Paul or whoever he is of that firm, this
money was advanced by the West Bengal
Financial Corporation. Therefore I say that, if
you maintain such connections with such
people in this manner at the Central and State
levels, with people who behave in this manner,
you cannot expect any kind of public morality,
much less co-operation, from any decent-
minded people.

This is all that I have to say. And about
other matters, we will come to when the
Ganiu affair comes up.

AR : TSATIES ST, A ATTHY
< faee ot

<t o ¢ 2 Y A ?
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{Interruptions)

AATAT, 987 A4 O W
#Y T ¥ qr w1 gw w9 faa gHe
g0 firsT g ¥ eif g, Tor oW
feorar wd )

oft wfeer Aroaw faw - s
qER A

off qoTTmw : WY ag Wt Wl @
fore 7%, fedlY =8 ¥ o w33
ot wfiy 7 R ETY? ™
REAT, AR 007 &, ATF wTA A
Lt e &
qrTfa FEeg A 6 T g Ay e
Y @ T T R, T ¥ A
Lo e ECEE - ER CECE S
IO ¥ ooy § F6 W oY ot T

s



4903 Appropriation

W@ E ¥ qureEd) § N AT AT IR
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FrawaRy : ATeR & faz g
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AT §¥Y | FHG FTETC WETATC 7YY
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oft TrTTTOTae ;BT T #1 S
fregare &% & awre wre FAr Wy
fregae #@ & 17 w919 44T AT
ar & gagm f 396 F1 T W
< faer #t o dr 32 awar §
Tro Far #1 FroeaTT 7 a0 Farw war
gyt At § A ¥ weIrTiT F7 9@EAr
g | ag & faaga wgq & f7a farc
g

SHRINIREN GHOSH : Madam. . . .

THE DEPUTY CHAIRMAN : Mr. Ghosh,
you had also spoken.

SHW NIREN GHOSH : I will not take
long, Madam. I say with a full sense of
responsibility that if there is a CBI Report on
this Aminchand Group it should be made
public because I know that it will reveal all the
ramifications of this group and their
connections with the Ministers. If that report
has been suppressed it is because the
Government also knows that once it is placed
before the House everything will be revealed.
It will then be seen that under the then Steel
Minister huge sums of loans were given to
this' group by this Government and these
concerns have imported unlicensed goods and
various items without any release certificate
and without any import licence. And yet the
Transport Ministry here says that this group of
firms is innocent and so they were let off.
Every time such things are brought to the
notice of the Government, the Government
does not take action on its own. Though we
urge these things nothing happens. But when
Parliament is seized of the matter and again
and again the question comes up here before
Parliament, then ultimately something is done.
I submit, if their accounts are checked; it will
be found that the Aminchand Pyarelal group
had paid Rs. 7 lakhs to Shri Swaran Singh for
election.

ot @fem Aromw fed o FTem
TEET, X T TEA AT AERCT AA
41 | AT ATEA AT TAAAE A oA
A Fr TAT 9T FT TEAT 8
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THE DEPUTY CHAIRMAN : Order, Order.

oft Wit arewer fast : g afm
gfFagar dar €

st vemTaw ;- gl TR e
¥aT & awelt &, ataw ol € AT @
Tt &, & A T

o wfemr momwr fawy © W A
g, arosr 7 2 |

AT AT T FF1 AV H oArEd A7
w9 g 1 A e & 1 & e T
& wgm fr faar faaifual & sgam &
AT TE A1 AT AE qFAT | IAH
HZATTFT ST FLAT g A1 I I
war g 5 & wgam T | speffser cartemw
T avT 73 7% | g AWE A} weATE
IRATH FT WX I3 747 & | 39 famy
7 7 $& T FgAT 91241 ;ifE [34-
T gAY, AT A AT g1 AT |
THE DEPUTY CHAIRMAN : The question

"That the Bill be returned."

The motion was adopted.

THE JAYANTI SHIPPING COMPANY
(TAKING OVER OF MANAGEMENT)
BILL, 1966

THE DEPUTY CHAIRMAN : Now we
pass on to the next item on the agenda— the
Bill about the taking over of the management
of the Jayanti Shipping Company. Mr.
Sanjiva Reddy.

SHRI LOKANATH MISRA (Orissa)
Madam, before calling upon the Minister to
move

THE DEPUTY CHAIRMAN : What do you
want before that ? Let him move his motion.

SHrRI BHUPESH GUPTA (West Bengal):
Before that, Madam, . .
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THE MINISTER oF TRANSPORT,

AVIATION, SHIPPING anp TOURISM

(SHRI N. SANJIvA REDDY) : The motion haa to

come before the House.

THE DEPUTY CHAIRMAN: Are you
going to say anything concerning this Bill?

SHR1 LOKANATH MISRA: Yes,

Madam.

THE DEPUTY CHAIRMAN: Then I think
the House should first get seized of the Bill.

SHrRI BHUPESH GUPTA : Not concerning
the Bill, but

THE DEPUTY CHAIRMAN: How do you
know his mind ? Yes, Mr. Reddy.

SHRI LOKANATH MISRA: Regarding the
discussion of this Bill, Madam, . .

SHrl BHUPESH GUPTA: On this,
Madarn, I have to say something.

THE DEPUTY CHAIRMAN : About this
Bill?

SHRI BHUPESH GUPTA: Itisin
connection with the .

SHRIN. SANJIVA REDDY: Madarn.
Mr. Gupta can say it later.

SHrRI BHUPESH GUPTA : On a point of
order, Madam.

THE DEPUTY CHAIRMAN: What point of
order ? There is no point of order now.
(Interruptions.) Order, order. I would request
hon. Members not to have this kind of
delaying tactics. There is nothing before the
House now. There is a vacuum. The business
has to begin now and I call on the Minister to
begin the business with the next item on the
agenda.

SHRIN. SANJIVA REDDY : Madam, I
beg to move :

"That the Bill to provide for the taking over
of the management of the undertaking of the
Jayanti Shipping Company Limited for a
limited period in order to secure the proper
management of the



